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1, Originzl Application NO. __ __a 3.9;[..[?3:_/ _ )
. ‘
0. Hise retition No. J
B /
3. Contempt yetition No. :
. 4. Review Application No. —/
Applecant(S) ho-p Guovpta  vs Um;n of India & Urs
Applecea I
, IR w: Q- 13,%0\5
sdvooate for the Applicant(s) _MRa & ’
. - - NS g . fyeno o
. ‘ e .
¥ L Dl
Advocate for the Rosnondaifr(s) ML, Cose e
; .
o s e ST N ) Oraer of the Trieunas
Notes&of the f{eglfff‘f ! Jate )
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] 122.07. | Post the matter on 13.2.07. \/
This application i 1 form { { ‘ -
is filed s ¥ 70 28 - 7 Vice-Chairman
g df‘.p‘.}h:- AR i § ) im ‘Q - R
o @ Datel. G208 ' i |
‘ .
: ~.’§"" L W c 13.2.07 PQS& the matter on 14.2.07. i
’ Dy. Fegistrar ; -
Q d@ hfh\ i  Vice-Chairman »
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Y
.\ 14.2. 2007 The Applicant who was working as
"\ W ‘b' \‘V%SN‘7/ - : )
@ V»ﬁork Sarkar in Arunachal Pradesh was inter
;P 20 ~ k circle transfer to Jharkhand alongwith 14
i _ others vide Annexure-C order. According to
' hit, transfers with regard to the other 14
employees were made effective and he has
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. 14.2. 2007 e
) been smgled out as his order of transfer

. was cancelled v1de Annexure-D order ”
dated 9 12. 2006 Thereafter on 29 1 2007 K
he has been agam transferred to Yusum
' ‘Vlllage, Jang v1de Annexure E order in

_ Wthh 1t is d1rected that the ,Apphcant has
" . to substitute Sri A N. Pandey, W/C Khalasi

who is to be reheved for joining at Mmthan

 The saxd order 1S 1mpugned in thls O.A.
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i | Heard Mr.B.Malakar, learned counsel

e

NPT Iy ,for the - Apphcant Ms. U Das, learned

e D i o Addl.C.G.S.C. ‘sought: for - txme to obta:Q‘

mstructwn m the matter Let it be done.

N?“‘;’ & b . Post the case on 28.3._2007:;- In the

a,U' WP : %} o meanu'me‘,‘ the ‘operation of Annexure-E
D b W --)_-""\“’\ 6 . . order dated 29.101_'-.‘2007 is stayed and it is

s e NV& o "_further directed that the Applicant will: be
' permitted l;.o} ‘continue to - work - at
O .r,,Nydkcharong; Chu; 5 I\*nves_‘jciga.tion,,. Sub

Division Jang till the néxt date; . e
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- that.he wants to file
and he prays for time. Let the Ces
“1isted on 24.5.07. Respondents are at

on 25 b 07.
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Counsel for the ampllc.am. has &ub"ﬂlt ed

liberty tn file written spatemznt.

- Vice~CThairman
. w*

Counsel for the applicant has filed
additional  affidavit,
respondents wanted time to file written
statement. Considering issue involve I am
of the view that the applicant has to be
admitted. ‘
- Apphoatmn is achniﬁ.ed' Iwue

vnouce on the respondfmts -Post the matter

Vice- Chanman

Im

At the request of learned counsel for
the respondents four weeks time is

granted to file written statement. Post

the matter on 25.7.07.

Vice-Chairman

Let it brought on record’ Liberfy is given to

the applicant to ﬁle rejomder if any. Post

t_he matter on 13.8.07. L\/ :

Vice-Chairman

additicnal affidavit:
e he

Counsel for t'he‘

Written statement has heen filed,
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el . 11.9.07 Counsel for the respondent has prayed for time to file
written statement. Let it be done. Post the matter on 1.10.07.
* Counsel for the respondents has submitted that as per interim
IETEE M order the applicant is continuing in service.
= Vice-Chairman
o Q@' ¢ 9 ,CS_}—'
© Im
01.10.07. Reply filed by the Respondents to-da}j
After sexvlbrslkgb of the copy of the reply counsel for the
2.t 8D _Appl'icant;"kseeks more time for filing rejoinder. ’ |
L e ddsy p Call this matter on 8.11.07 for final
tax Ny ern s | “hearing . Rejoinder, if any, be filed by 5% November, 2607
s I | -+ .+ 7 (Call this matter on 8% November, 20157.
Repoimolor mot pluck O
(manoranjan Mahanty)

Vice-Chairman .
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(D.A. 39/2007) . ‘C,
08.i1.2007' | Rejoinder has mnot been filed.

Mr.B.Malakar, learned counsei for the
'Applicant will file the rejoinder duﬁng the
course of the day.l '

- Call this matter-on 30.11.2007.

- Member(A)
L
it -
N
}0% 290_’1)07 Judgmenf pronounced in open
/ . Co eptim. sepratmsheets  learned
/" counsel finiXke @pﬁmm aéHth@sha is
l)asiisﬂﬁamédN
appearing for the Uni
(Khushiram)
. Member{A)
Lm . A
05.12.2007

Judgment pronounced in open

Court\Kept in separate sheets.

s to costs. |

dismissed. No

 Méxgher{A)
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30.11.07  Heard: Mr.B.Malakar, leéx".ned;.
counsel appearing for the Apphcanténd ’
Ms.U.Das, jearned Addl. Standing (,ounsel

- appearing for the Union of India: ﬁ‘(;anng

concluded. Judgment reserved. "

. (Khushiram)
4 ‘Member{A)
lin .
05.12.2007 Judgment pronounced in .open
Court."Kept in separate sheets.
‘'his  Original Application is
~disinissed. No order as to coéts._
o
- (Khushiram)
| ‘Member{A)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application NO.39/2007 ' (With M.P. 27/07 )

DATE OF DECISION : 05-12-2007

Sri Bhagwan Lal Prasad Gupta | |
...................... e el GAPDPLicant /s

MrB..Malakar . : ’
ceees vevernee. Advocate for the

Applican% s

-Versus — : [
Union of India & Ors. ,
O Ce e reeaeteeereiee e a e ettt st e saaans Respondent/s
Miss U. Das, Addl.C.G.S.C. .
..... e eeee et et tiae et errsesaeiiaeasetenaneeaanniaeneanaenenssne JAdVOCAte for the
' Respondent/s

CORAM

THE HON’BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

1.  Whether reporters of local newspapers may be allowed to see

the judgment ? ‘ Yes/No
2. Whether to be referred to the Reporter or not ? "Yes7No
3.  Whether their Lordships wish to see the fair copy of the
judgment ? ' . ‘ Xes]No.
Sz
Mamber{A)
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.39 of 2007 ( MePo27/07)

Date of Order : This the 5th Day of December, 2007.

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

Shri Bhagwan Lal Prasad Gupta,

Son of Sri Khobhri Sah,

Work Sarkar Grade-L.

NEIC Div. III, CWC, Jang, Chimpu,

Itanagar (A.P) S Applicant

By Advocate Shri B. Malakar
-Versus —

1. The Chairman,
Central Water Commission,

Sewa Bhawan, R.K.Puram,
New Delhi-66.

2. The Secretary to the Govt.
' of India, Ministry of Water Resources;
Shram Shakti Bhawan, '
Rafi Marg, New Delhi-1. ,

3. The Chief Engineer, |
Brahmaputra & Barak Basin Organisation,
C.W.C, Jamir Mansion,

- Shilling-14, Meghalaya.

4. Executive Engineer,

NEID-III, CWC, Itanagar, :
Arunachal Pradesh. ' ... Respondents

By Advocate Miss U. Das, Addl.C.G.S.C

ORDER

KHUSHIRAM, (MEMBER-A)

The applicant was employed as Work Sarkar Grade-II,

- NEIC Division II1, CWC, Jang Chimpu, Itanagar; Arunachal Pradesh.

P
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He was vpromoted to Work Sarkar Gr. I on 13.3.1976 and was
transferrea to NEID Division Shillong and posted at Imphal and then
to Tipajmukh, Silchar and Jang in Arunachal Pradesh, where he is
continuing on the strength of the interim 6rder passed by this Tribunal
on 22.04.2002. He was again transferred to Jharkhand on 4.10.2006
but fhe order was cancelled on 9.12.2006 and he was posted at
Yusumgram village on 29.1.2007 in Arunachal Pradesh. The applicant
has been filing periodically casés against his harassment/transfer
| before this Tribunal. Initially he filed O.A.123/2002 on his transfer

from Alipurduar to Jang in Arunachal Pradesh which was disposed of

\0

by order dated 28.03.2002 by giving direction to the applicant to make

a representation or appeal before the authority  narrating his
grievances and the respondents were also dirécted to consider his
grievances and pass necessary orders. Again in O.A.No.281/2002 the
applicant challenged .his transfer to Nyu.kcharbng Investigation Sub
Division I, CWC, Jang, Arunachal Pradesh from Alipurduar. Since the
matters relating to transfer norlmally are not subjected to judicial
scrutiny his appliéation was dismissed on 25.04.2003 with the
observation that dismissal of the | application, however, shall not
preclude the applicant from making representation before the authority
for consideration of his case for posting him in some other suitable
place and the respondents are élso duty bound to consider the
répresentation justly and fairly. .

2. In the instant apﬁlicatidﬁ thé cause of action was the

transfer of the applicant from Nyukcharong Investigation Sub Division,

e —
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CWC, Jang to Yusumgram GDS under same sub division on 29.1.2007.
Earlier vide order dated 9.12.2006 his transfer dated 14.10.2006 tg‘
Balpahari Investigation Sub Division, CWC, Maithan (Jharkhand)f
from Jang 1évas cancened giving opportunity to'aI‘Jplicant to complain:
that he has been singléd out fo_r this harassment; He hé;; sought the
following reliefs :- |
“Order t.iated:14.10.2006 be given effect to and the
orders dated 9.12.2006 regarding cancellation A'of
Atransfer to Maithon (Jharkhand) and 29.1.200;7
transfer to Yﬁsmﬁgram from Jang (AP) be set aside

and quashed’.

'The. matter was considered by the Tribunal and by order dated

14.2.2007 the operétion of the order, 29.1.2006 was stayed with a

direction to allow the applicant to continue to work at Nyukcharong

Chu Investigation Sub Division 1, Jang till the next date, which is

continuing till now.

3. In their written statement the Respondents have stated

that work charged staff were required at the newly opened Balpahari

Investigation Subvv Division at Maithon, Dhanbad, Jharkhand.

Therefore, Superintending Engineer, Shil_lbng had invited applications
~ from work charged staff posted at various placed under the Divisions at

~ Silchar, Aizawl and Itanagar. The applicant in response to the above

circular did not give any willingness for getting himself transferred to
BISD, Maithon. Later on after review of the works position the transfer

order of the applicaht was cancelled on 9.12.2006. The applicant. was |
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transferred to Yusumgram village, GDS site. It has. been stated that
two Junior Engineers were posted at Jang. One is looking after the
works of Junior Engineer, (Headquarters) and the other is looking after
the drilling works. Tﬁe applicant has withheld the information that in
pursuance of the letter dated 29.1.2007 he had already been relieved of
his duties with effect from 01.02.2007 and it has also been stated that
" the applicant.has never approached any authority of Central Water
Commission airing his grievances for which this OA has been filed. As
such he has not exhausted the departmental remedies available to him.
It was also stated that applicant does not have his family at Jang. As
regards his request for transfer on ground of illness of his family
members and self to Patna i.e. Bihar the same was forwarded to the
authorities of CWC in Delhi but has not been acceded to. The circular
issued i"or inviting applications for filling up posts ’in Maithon the
| applicant did not give any willingness for getting himself transferred to
BISD, Maithon. Later on after review of the works position and the
staff requirement his transfer to Maithon (Jharkhand) had to be
cancelled on 09.12.2006. Respondent No.4 i.e. Executive Engineer,
NEID-III, CWC, Itanagar, Arunachal Pradesh is the competent
authority to transfer and posting the work charged staff within his
jurisdication. As regards Applicant’s contention that he has been
reduced in the rank of a Khalasi, it has been stated that applicant will
be i(sitexin-charge" of Yusum village site once. Shri A.N.Pandey, is
relieved who is a work charged Khalasi. The applicant has not

exhausted the remedies available to CWC employees fqr redressal of

L
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their grievances in the department. Hence the application should be

dismissed.

4, Mr B.Malakar, learned counsel appearing for the applicant
stated that applicant has been harassed by the department for ahmost
20 years and that’s why he has been filing cases before the Tribunal
and even in High Court. He argued for issue of direction to
Respondents that if the applicant file a representation before the
respondents, that will be considered sympathetically. Though no such
request has been made in the O.A.

5. Miss U. Das, learned Addl.C.G.S.C appearing for the
respondents submitted that transfer of the Govt. employee ‘is a matter
of routine and exigencies of service and as they are required to be
posted at different places. As Aregards the application of the applicant
for transfer to Maithon is concerned copy of the same has beep enclosed
with the rejoinder of the applicant. But there is no proof of the fact that
this application has been duly submitted/or received by the competent
authority.

6. In the light of the foregoing rival contentions it is admitted
that the applicant has been posted in the North East for a long time
and has been keen for transfer outéide the North East for which he
might have applied for also though he has not been able to prove that
he had submitted an application for transfer to Maithan which could
prove the mala fide of the authorities as regards cancellation of his
single transfer on the basis that he had not applied for the same. If that

was so why his name was included in the list of those transferred to

Fo
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Maithan as the orders issued were based on applications called for the
séme. Aparently some mischief was played by some one to deprive him
of an opportunity to get transfer out of‘ North East Region. The
statement of the Respondents (as far as the applicant having not
applied for transfer to Jharkhand, therefore, he was singled out for
cancellation of the transfer) does not appear ‘to be correct. If the
applicant had not applied for the transfer how his name figured in the
transfer list initzlally; as the same was compiled on the basis of
applicétions filed by varioué persons in respbnse to the circular dated
‘09.08.2006 issued by the Superintending Engineer, Shillong. The
Respondents should have 'lo;)ked into the matter before ordering
cancellation of applicant’s transfer to Maithan. The ajlegation of the
applicant regarding reduction in rank to that of Khalasi is not correct
as he has not been redesignated as Khalasi and has retaiﬁed his
original designation. Moreover. .regarding transfer the Apex Court has
held in State of U.P. and another vs. Siya Ram and another, reported in
(2004) 7 SCC 405 that “transfer is not only an incident of service, but a
- condition of service as well and is necessary in public interest and
efficiency in public administration. No Govt. servant or employee of a
public undertaking has any legal right to be posted forever at any one
particular place or place of his choice.” It has also been held that
“transfer unless shown to be mala fide or in violation of staturory
provisions are not, opén to interference by cou;rt.”

7. In view of the above citations and the facts of this case

' there is no scope for interference in this matter and application being
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unsustainable is hereby ‘dismissed. However, by way of observation, the
applicant can \apply for' redressal of his grievances with the
departmental authorities who are not precluded from considering the
request of the applicant syinpathétically, keeping in view the fact that
his earlier effort to get transfer out of North East Region to Maithan
was apparently mischievously scuttled by the Respondents.

‘There will be no order as to costs.

Accordingly the M.P.27/07 also stands disposed of.

VJ/\,____\_'_Q—\,;_____
 (KHUSHIRAM)
ADMINISTRATIVE MEMBER

pgl
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IN THE COURT OF CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENEBH : GUWAHATI.

0.4, No. 39 /2007

Bhagawan Lal Prassad Gupta.

- Vs -
Union of India & Ors.
... Respondents.
(Central Water Commission)

I N D E X

S1.No., Particulars Page No,.

01. Application U/S 19 of the Act. 1 - 10

02. Verification 11

03. Annexure - A 12

Ok Annexure = Aq | 13=1 15

054 Annexure - B 1g -/7

06. Anmexure - C 18

07, Amexure - D 19

08, Anmexure - E 20

09, Mnnexure -~ F 21729

Filed by -

;MWL”?'

ADVOCATE




IN THE CENTRAL ALMINISTRATIVE TRIBWNAL,
GUWAHATT BENCH : GUWAHATI.

0.4. No. 39 /2007.

Bhagawan Lal Prassad Gupta.

... Applicant.
- Vs =

Union of India & Ors.

(Central Water Commission)
.++ Respondents.

SYNOPSTIS

The appliCant while worklng as WOrk Sarkar tenure in

Eu——"

approved by the Chlef Englneer. This transfer order was

\

cancelled by the Responoent:No.Z in case of the applicant alone.
After cancellation, the spplicent was again posted in far flung

area of Arunachal Pradesh i.e. in Yusum Gram village enabling

[ e

one Sri AN.Pandey a W/S Khalasi to aoin at Balpaharl Sub-

DlV’SlOn, Jharkhand.

The applicant has challenged the action of the Respon-=
dent No.4 who without the knowledge of the Respondent No,3 has

cancelled the transfer Order to Jhgrkhwnd and reposted the

appllcant in _more difflcult area equatlng his uerv1ce to that

P

of a Work charge Khalasi.

Filed by -

Rl

(G.B, Das )
Advocate.
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23=T7=T75
13=3=76

25~7-81"

3-9-81

| 24-3-82
28-3=-02
22=4~02
25~4=03
4= 10-06
9-12-06
29-1-07

*0

.

-0

*»

*e

»e

(1]

(2)

LIST OF DATES

Appointed Work Sarkar;II in Sikkim Dividion,
Promoted to Work Sarkar - I.

Transferred to N E I D Division, Shillong and
posted at Imphal.

Transferred to Tipaimukh Sub-Division,
Transferred toc Silchar.

Transferred to Jang inArmachal\%:;(eiiz%a/

Inter:circle tranéi‘er to Jharkhand.

—

C A T passed Order.
C A T passed Order.

m———

Transfer Order cancelled.

Posted at Yusumgram village.

Filed by =

- oq [”la?
ADVUOCATE,.




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI - '

0.4 No. 39 /2007
Shri Bhagwan Lal Prassad Gupta
- Versus -

The Union of India and Ors.

.«s+« Respondents.

1.(I) Particulars of ¢ Shri Bhagwan Lal Prassad Gupta
the applicent son of Sri Khobhri Sah,
Work Sarkar Grade-l,
NEIC DiV.iII, CWC, Jang, Chimpu,
Itanagar (A.P.). \

{1II) Address for ¢ Office of the Assistant Executive

service of notice Engineer, NISD, CWC, Jang.

2.(1) Particulars of the : 1, The Chairmen,
respondents Central Water Commission,

Sewa Bhawan, 'R.K. Puram,
New Delhi-66, ,

2. The Secretary, Ministry of
Water Resources, Shram Shakti
Bhawan, Rafi Marg, New Delhi-1.

3, The Chief Engineer,
Brahmaputra & Barak Basin
Organisation, CWC,

Shillong-14, Jamir Mansion.

‘.'2
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4, The Executive Engineer,
NEID-III, CWC, Itanagar,

Arunachal Pradesh,

(II) Office of the ¢ As above,
respondents
(III) Address for ¢ As above,

service of

notices

3, Particulars of the (i) Transfer Order dtd. 14.10.06.

order for which (ii) Order dtd. 9.12.06.
the application (iii) Order dated 29.1.07.
is made '

3.(a) Interim order Yes.

.

4, Jurisdiction of ¢ The gpplicant declares that the
the Tribunal subject matter of the application
is within the Jurisdiction of this

Tribunal.

5. Limitation The applicant further declares that

the gpplication is within the
limitation prescribed under Section

21 of the CAT Act, 1985,

6. FACTS OF THE CASE :

(1) That the applicant was éppdinted as Work Sarkar
Grade-II under the Central Water Commission and was
posted at Gangtok (Sikkim) in the pay scale of Rs.
110-3-131=-180 plus otﬁer allowances as admissible under

[ 2R 2 3
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(ii)

T(iii)

-3 -

the Rules, The appointment was issued vide letter No.
LAP/PC/E-4/3798-3801 dtd. 23-7-75 by the Executive
Engineer of Lower Lagyap Construction Division No.1.
That the applicant Jjoined in the post on 24-7-75 under
the said Division and he served with the Commission
with best abilify and sinceréty. Due to the professio-
nal competence and satisfactory service record, the
petitioner was promoted as Work Sarkar Grade~I from
13-3-75, the promotion Order issued on 11=3~75 vide
letter No.LHPC/ADM/5/74/1422-23. The spplicant worked
there upto 25-7-81. The authorities on being satisfied
with the work of the applicant, issued him a Certificate.

of ability and competence,

That thereafter the applicant was transferred from
Sikkim to Tipaimukh Investigation Circle of CWC Shillong
vide letter No. LLP/DCM/E-29/5689-96, dated 25-7-81. On
receipt of the said transfer Order, the applicant sub-
mitted an application on 27-7-81 before the Executive
Engineer, Sikkim Division whefein he stated that since
he was living with his fémily at.Sikkim, he may be
granted 10 days’ time for making reservation etc. but
that was not considered. However, the applicant reported
for his duties before the Superintending Engineer,
Tipaimukh Investigation Circle, No.1, Shillong on

17-8-81 who in turm directed the spplicant to report

to the Executive Engineer of the Division at Imphal.

This order was issued verbally. There being no order in
writing. However, the applicant joined at Imphal on

20-8-81,
-

N 1”5«/7@/&{



(iv)

(v)

(vi)

-4 -

That on 3-9-81, the Executive Engineer CWC Division,
Imphal ég'ain transferred the applicant to Tipaimukh
Investigation Sub-Division No.2 which is about 215
Kilometers away from Imphal. The gpplicant Jjoined there
on 7-9-81 and workéd there up to 8-11-81 vherefrom, hé
was again transferred to Imphal on a verbal Order on
16-11-81 and accofdingly he joined at Imphal on 19-11-81
on the request of the Executive Engineer; The verbal
Order was written on 16-11-81, The applicant had worked
there till 30-4-82. |

That the spplicant begs to state that he was again
transferred to Silchar on 24-3-82. On being so trans-
ferred, the applicant submitted a repfesentation on
29-3-82 before the Superintending Engineer, Silchar
through the Executive Engineer, Imphal where he had
stated that he might be retained at Imphal as he was
staying there with his family and frequent transfer has
caused immensé hardship to him as he had two School

going children which was not considered and was released

from Imphal on 30-3-82 with a direction to report to

the Assistant Engineer, Tipaimukh Investigation Sub-
Division under Silchar Division, And accordingly, the

applicant joined at Silchar on 1143-82.

That the spplicant begs to state that while he was
working at Silchar, the Assisteant Engineer, Tipaimukh
Sub-Division directed the applicant By a wireless
message issued on 14-5-82 directing the applicant to

join at Tuivalchuwa site, the applicant accordingly

00 5
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(vii)

_5_

went there and.found that the new site at Tuival-
chuwa was yet to be opened. The gpplicant had trave-
1led a distance of 150 Kilometers through jungle and
came back to Silchar again and reported on 29-6-82,
On 29-6-82, the applicant was again directed to move
at Tuivalchuwa site. at Mizoram. The applicant who was

residing at Silchar with his family and School going

‘children faced severe hardship as he could not make

any arrangement_for his family and he accordingly
informed the Executive Engineer about the matter.

There was, however, no consideration mexe to his
prayer made before the Executive Engineer and he was
informed that the Tuivalchuwa site was already closed
and therefore, he was égain directed to report for
duty at Khakan Gause and Discharge site on 26-2-83, The
applicant went to Kﬂakan and there too, he found that

the site was yet to be opened at Khakan.

That the applicant begs to state that it is the
convention to all Government departments that frequent
trensfer should not take place and the officer/staff
should remain at the place of posting at least for

3 (three) years unless offiéep/staff is promoted or
posted elsewhere, But the applicant has been transfe-
rred to a number of time which is clear violation of
the prevailing convention. Regarding transfer to
technical and non-technical staff and work charged
staff, CWC department vide order No,17(50) /81-P=1955
dated 10-11-55, it was desired that thé.individual

cannot be posted to far from of places away from the

o8 6
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(viii)

(ix}

-6

home station and tpe transfer should be ordered durihg
the month of fpril and Jwe after the examination of
children so -that né difficulty is encountered by the
official/staff in enrollment of their children at the new
places of their posting. On thé basis of the above noti=-
fication, the case of the spplicent was not considered and
he was subjected to transfer at any time according fo

the will of the officer. The Chairman, CWC department
vide its letter ‘dated 22-2-83 informed the applicant that‘
the matter for consideration of his case for transfer |
would be canéidered soon, but till date nothing has

happened.,

That the applicant begs to state that while he was working
in Manas Santosh Teesta Link Canal Sub-Division at Alipur-
duar he was transferred vide order dated 28-3-2002 to
Jang in Arunachal Pradesh, since 3ang was an interior
nilly area at high aftitude end since the applicant was
medically unfit he made a plea before the authgﬁity for
modification of his transfer to some other place. The
authority even after a direction by this Tribunal in 0.4,
123/2002 on 22-4-02 did not consider the case.

That when his case was not considered, the applicant again

agitated before the Tribual in O.A. 281/2002 and the

Tribunal vide order dated 25-4~03 élthough dismissed

the application issued a direction to make a rebresenta-
tion leaving the same for consideration by the authority.
On this basis, however, the applicant, who was posted at

the China Bridge site a site of hilly terrain ‘was brought

ceod
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(x)

(xi)

(xii)

..7._

back to Jang and was given official works.

Copies of order in 0.A.123/02 and O.A. 281/02

are annexed hereto and magked as Annexure-A

That while the applicant was working there at Jang, he
made an appeal before authority on 15-1-2003 which was
forwarded by the Executive Engineer vide his letter dated
4=-7-03 to the Respondent No.3 for inter circle transfer

of the applicant.

A copy of the forwarding letter is annexed

hereto and marked Annexure = B,

That the applicant begs to state that the authdrity vide
order dated 14-10-2006 issued an inter circle transfer
order of 15 staffj;;re transferred to newly started
Balpshari Investigation Sub-Division from Kundil Investi-
gation Sub-Division with the spproval of the Chief

Engineer, Brahmaputra & Barak Basin Organisation, cwc, |

Shillong.

A copy of the transfer order is annexed

hereto and marked Annexure = C.

That on receipt of the transfer order, the applicant

was re/ady and willing to go Jharkhand but there was some
delay in his release. The applicant spplied forleave and
TTA. |
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(Xiii) That the spplicant was stent and surprise when he was

(xiv)

(xv)

(xvi}

given a copy of order dated 9.12.06 whereby the transfer

of the applicant alone was cancelled.

A copy of the cancellation order is

annexed hereto and marked Annexure-D,

That thereaftér, the applicant was posted at Yusumgram
GSD site which was under Nyuksarang Investigation Sube-

Division, a place more difficult than China Bridge.

A copy of the posting order is annexed

hereto and marked Annexure - E,

That the applicant begé to state that the ofder dated
14-10-06 was issued as per Order of the Respondent No.3
whereas the cancellation Order was issued by the Res-
pondent No, 4, ‘When the Respondent No.4 is without autho-
rity to effect an inter-circle transfer order he at the
same time is without jurisdiction to cancell/modify

the order is_sued by the competent authority. TheVOrder
dated 9-12-06 and 29-1-07 are punnitive'in nature so far
the apblicént is concerned. The orders are passed mala-
fide andtgn public interest. : |

That the order dated 29-1-07 is not in exigencies of
service neither the same is in public interest. The
guidelines issued by the authority donot ehvisage posting

of WS=1 in such place, "

L 9



As per Guidelines -

G & D Site :

Provision for posting a WS-1 is there where there is no JE,

there is,at the present site, a JE is already working there.

Construction Material Survey ( Sampling & handling) :

WS = 1 - 1.overall supervision and permeability test.

-

Preparation of Maps & records

WS = 1~ 1, To assist in date completion, preparation of

(xvii)

Drawings etc. for project report.

From the above, it is quite clear tﬁat the applicant
cannot be posted at the G & D site in violation of the
guidelines, = : " . |
A copy 4,auaaakiwmaLgomnwaiﬁwmka?
maored A anexcwes —F
That the malafide intention of the Respondent No.k is
clear when in Order déted'29-ﬁ-07 endorsement has been
made to the Jwnior Engineer; Nyuksarang Investigation
Sub—Division'directing him that soon after joining of
the applicant at Yusum Gram oné work-charge Khalasi viz,
Sri AN, Pandey be released enabling him to join Balpa-
hari Investigation Sub-Division, Maithan. This means
that an WS~-1 has been equated to a Khalasi and an Order
issued by the Chief Engineer has been modified/varied
by the Executive Engineer without the former's knowledge.

Even,no endorsement is there in the orders referféd.

7. RELIEE SOUGHT FOR :

(i) The applicant prays that the order dated 14-10-06

b . :
héé given effect to and the orders dated. 9.12.06 and
29«1-07 be set aside and quashed.

eee 10
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Pending disposal of the application the order

‘dated 9.12,06 and 29.1.07 may be stayed.:

ExHAUSTED!

8, REMEDY BX@sfpED):

The applicant declares that he'has expressed
his grievance before Respondent No.4 but no

effect.

9. LEGAL GROUND :

The case of the applicant is covered by the
rules and guidelines issued by his department
with regard to his transfer inter-circle. There
is no reason to exclude the applicant from the
purview of the order. The Respondent No.4 is
without jufisdiction'to cancell/modify and re-
issue another tfansfer order in violation of the

rules and guidelines,

10 . No. of PO —
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VERIFICATION

I, Shri Bhagawsn Lal Prassad Gupta, the applicant of
the above application do hereby verify that the statements
made in Paragraphs = 1, 2, 3, 4, 5, 6 (i, ii, iii, iv, v, vi,
 vii, viii, ix, xii, xv, xvi, xvii) are true to my knowledge and
those made in paragraphs = 6 (X, xi, xiii, xiv) being the
matters of records are true to my information which I believe
to be true and the rest are my humble submission before this

Tbunal
Hon'ble Gourt.

Guwaghati.

- Pl el bl Suf

Date : q.2-07% SIGNATURE,
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urginal No. . /7 / N )~
Migc.retition Nu.___*mwn
Contempt retition No. /
Review Application No.

E Applicant(s) _ Ho) i> §1VW\gi}‘V\
Respondent(s) . _\A .9 N E;E;;;;i_

‘ - icant(sy P Maledcewn Q. dan

Advocate for Appllcaqt(g)

PUNIPRPRFSRE S

Advocate for Respondent(sg) C v(_L,Q’,—Q

Notes ol the Kegistry Date | ORDER OF THE TRIBUNAL | .

- 22,4,02 ‘ By this application the applicant |
assalled the orfice order No, NEID-IIT/ :
Admn-5/1452-60 dated 28.3.2002 trans fo-
rring the applicant From‘nSTLC Inv.Sub
Divn-I, CWUC, Alipirduar ﬁd Jang in Aruna-
chal Pradesh. The applicant contended

that the impugned order is contrary to
the policy guidelinas of tha tranaflar,

it was axso conttnded that the ordar uf
transrar Meaus ed 'C ns 1‘ the family 1life
fE; dopriving him from getting the nsce-
ssary medical benaefits, ;o NS

e ket B e e e

‘Heard Mr, 8.Malakar, learned couns 8l J——

for the spplicant and also Mr.A.D8b Roy,
lealrnad Sr, |.C.G. S.C. for the Raapondents.
at }ength. ;

; o ﬁ“E bi}'ﬂh lim@()tgn%n B 'Upon'h;a;ing learned counsel for
‘ T the parties, I am of the vieuy that ends
of justice will ba met if @ di rection 18
~given to the applicant to make a roprose-
ntation or appeal before the authority
//// _“.narrating his girpvances .uithin two waeks

NfL'n L!( {]n

S

s ol "‘MQQ ‘ from today. If such' representation is
Y A”Tﬂwmv ; 'ppda bf.}hp_?pplicant within the afora-
SR Ll )'T’fn"’-;-‘ : said pariod the respondents shall fairly
e e G0 b“"”b ‘. and sympathically consider his grievances

oin _'_‘,.‘!,-L.‘(':‘f "'.' LR TN “‘V 1‘ ¥l . -:T\'..’
o, ) SV
o T ’3:’" \ 4’1'?) Wy "F mm;f Sfr‘ N3
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Pt N O .

. |
Vo L0 , . . \
COpT SRR /)\),‘L‘?)\G’?(Un’l.u (v e (”tSS’"fLO\{/ Ao
N~

"and- pass necessary order, The lsarnad

counsoal foc the rospondnhta stated that
the applicant has already beon releesed,
But tha relesse, however, shall not
preclude the respondents to consider the
cass of the applicant &8s per law,

]

; ¢
“With the opsexvatinn made above

" tha application is disposed of. No order

as to costs.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.281 of 2002
Date of decision: This the 25th day of April 2003

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

Shri Bh&agwan Lal Prasad Gupta

Work Sarkar Grade I, : e

MSTLC Sub-Division I/CWC,
Alipurduar. «esse..Applicant
By Advocates Mr B. Malakar and Mr R. Das. :

- versus -

‘

l. The Union of India, represented by the
- Superintending Engineer,

CWC/NEID Circle,

Shillong.

2. The Executive Engineer,
NEID-II/CWC,

§¢chltanagar. N ......Respondents

By“Advocate Mr B.C. Pathak, Addl. C.G.S.C.

L\ l‘\\

\ R \\’.\\\
\ e s e ce e’

CHOWDHURY. J. (v.C.)

By order dated 28.3.2002 the applicant, é
Workcharged Staff belonging to the North Eastern
Ihvestigation Division NO.III, Central Water Commission

was transferred to Nyukcharong Investigation Sub—Diy;sion

‘I, Central Water Commission, Jang, Arunachal Pradesh from

MSTLC Investigation Sub-Division I, Central Water
Commission, Alipurduar. The applicant assalled the

legitlmacy of the order before this Bench. By Judgment:

and Order dated 22.4.2002 in .0.A.No.123 of 2002, tqe'

appllcatlon was disposed of dlrectlng the applicant to

make a representatlon/appeal before the authority within

4 e e etmmme——
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the time specified with the further direction to the
authority to consider. the same sympathetically. The
applicant accordingly submitted his representation dated
8.5.2002 for modification of the transfer order. The
authority on receipt of the same intimated 'that the
representation of the applicant was not received by the
authority u;thin the time stipulated by the TPribunal. It
was also mentioned that due toO administrative exigencies
and convenience his request could not be acceded to..
Hence this application questlonlng the legitimacy of the
action of'the respondents.

2. The respondents contested the case and submitted

the;r written statement denying and dlsputlng the claim

X

?fapplicant.
yf\‘have heard Mr B. Malakary learned counsel for
appllcant and also Mr B.C. Pathak. learned Addl.‘
.G.@.C. appearing on behalf of the respondents. Mr
Qéu; Malakar contended that the respondents while'passing the
impugned order missed the contents of the order.passediby.
the ‘Tribunalt and the respondent authority put more
emphasis‘on.the form. ?rom the tenor of the order it
seemed .that the Executlve Engineer wasi' seemingly
concerned with the stipulation given by the‘ Tribunal/
but, at the same time the order also showed that the
authority also considered the appllcant's prayer on merit
and therefore the respondent authority refused to accede
to the reguest for modification of the transfer order.‘
Theraforer therrder cannot be flawed on that account.
\\Jr//\/The learned counsel for the applicant also mentioned the
v - cases of some of the Worcharged employees whose cases

WELCeeasososocer
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were favourably disposed of and posted them accordingly
on receipt ofs representations from the Workcharged
'Khalasis. Mr B.C. Pathak, learned Addl. C.G.S.C.,‘stated
that on some gpod ground, no doubt such. actions were
taken at the interference of the higher authorities. Mr
Pathek sobmitted that - no illegality, as  such was
discernible -in such move.

4. Admittedly, transfer and posting is within the

. domain of the authority. The authority is within its

Jurisdiction Lo transfer and post its employee, keeping

in mind the administrative convenience and ex1genc1es of

service. Needless to state that the employer ‘is also

competent to allay the grievance of the employee keeping

in mind public interest and the - business of

administration. : N

" On consideration of the matter as a whole, no

@s such is discernible for interference by

w,
| Qgp\ dismissal of the application, however, shall not preclude

\QSﬁrA‘tQé§§%pplicant from making representation before the
authority for consideration of his case for posting:him

in some»other suitable place. If such representations are

presented to the appropriate authority by the applicant,

i to consider. the_representation. justly and fairly and

appreciatively respond to such appeal with comiseration.

; Section Of)l(‘pr f’) W W N
CA4. 7. (4('”’.-’/,,4// Nt : /

No order as to costs.

application. is accordingly dismissed. ,The 

the concerned’ authority in that event shall be 'duty bound -

SR, Telw [CENMEER S w—ﬂg‘n‘;,gj-l_'

Guwahari-7 g0
Jiaf "/’l >
' v

IF\)UF‘ Cor) sdfvice CHAIRMAN
" !f%sﬁw




T T S, "

//6'/

A A?A/(EX RE—~ B |

it | R DR
(l’ &‘? \)
t‘lé;fj‘& GOVERNMENT OF INDIA

CEAURVEEIDIE)
- CENTRAL WATER COMMISSION
sca Al oA TrgE - TR
N 1L INVESTIGATION DIVISION—IIL, ITANAGAR

e

Hinshar
wurwAw A

Qo 111/ w8125 /2002 / 20 bo2-Yb

#.071.4.900g.3

o |
arefleror QTR

SR qdl r=ITor g,
Rreim—793014 (AETET)

Sub:- . Inter-Circle transfer : OA No.281/2002 filed by Shri B.L.P. Gupta, W/C Work
Sarkar Gr.I V/s Union of India and others — Implementation of Order passed by
Hon’ble CAT on 25/4/2003. o

Sir,
In continuation of this oflice letter no. NEID-1TI/Adm-125/2002/1828-29 dated
11.6.2003 on the above cited subject and to state that in response of order passed by the

" Hon’ble CAT on 25/4/2003 in aforesaid GA, Shri B.L.P. Gupta, W/C Works Sarkar Gr.1 has

submitted a represcn{ation dated 11.6.2003 for his posting at a suitable place convenient for
his health and medical treatment. A copy of his representation dated 11.6.2003 is enclosed

herewith for your ready reference and perusal please.

2. Shii B.L.P. Gupta, W/C Work Sarkar Gr.I was transferred from MSTLCISD-],
CWC, Alipurduar (WB) to Nyukcharong Inv. Sub Divn, CWC, Jang with other persons vide
this office order no. NEID-111/Adm-5/1452-G0 dated 28.3.2003 on public interest and joined
his duty under NISD, Jang-on 11.5.2002. He has filed the case in the Hon’ble CAT, Guwabati
Bench undes DA No.123/02 (MP No.63/02) sought relief for stay of transfer order on the
ground of illiness O fra2: family members, self ete. The Hon’ble CAT, Guwahati Bench has
defivered judgement in OA No.123/02 on 22.4.02 with dircction to petitioner to make a
representation or appeal before the authority narrating his grievances within two week (rom
the date of judgement. Petitioner has failed to make representation within stipulated period.
However, his request for modification of transfer order dt. 28.3.2002 has been considercd
sympathctically and because of administraiive cxigencics and works requirement at site under
NISD, CWC, Jang his request could not be acceded to and official concerncd was informed
accordingly. Shri Gupla has again made a representation dated 21.5.2002 {or his retention at

Alipurduar (WB) or considered his request for transfer/posting him at any CWC office which

is located in Bihar. In this connection this office letter no. NEID-1II/Adm-125/ 2002/2993-95
dated 21.6.2002 may be referred to. '

Aler joining duty under NISD, Jang Shii Gupta has submitted a representation for
his posting in NISD, Jang on ground that he is a chronic heart patient. His representation was
forwarded to Circle olfice vide this oflice letter no. NEID-INIYWC/PF-138/693  dated
21.11.2002. Reply isstill awaited.

DU HERE-144, TN, SEETIR-T79 11 1 ORI ), 1O Box-144, Chimpu, Managar-79111T (Arunachal Pradesh)
Gram @ Cenlwater, lanagar, Telefax 0360203510, Tele : 0360-203412, email : cxencwef@sanchamet.in
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Subscquently, Shri Gupta has again filed @ casc in the Hon’ble CAT Guwabati
Bench under OA No. 281/02 and has sought relief that the transfer order dated 28.3.2002 may
not be given cffect and that the same may be reversed or modified and any other relief which
the Triburial may be pleased to grant. The Hon’ble CAT, Guwahati Bench has dismissed the

application vide their order dated 25.4.2003.

The Hon’ble C'A’J‘, Guwabhati Bench has further made the obscrvation that the
dismissal of application, however, shall not preclude the applicant from making representation
before the authority for consideration of hiis case for posting him in some other suitable place.
If such representations arc presented to the appropriate authority by the applicant, the
concerned authority in that event shall be dufy bond to consider the representation justly and
fairly and appreciatively respond to such appeal with consideration.

In view of the above, it is stated that his request has been considered
i other sites within the jurisdiction of this Division but at present
his request for posting at some other piace within the jurisdiction of this division cannot be
acceded to owing to administrative exigencies and requirement of work. However, it is
further stated thad Shid B P Gupta has applied for his posting/transfer to Burhi Gandak Sub-
Division, CWC, Muzaflarpur (Bihar) under LGB Division, CWC, Patna or any oflices of
CWC which is located in Bihar or under Lucknow Division vide his application dated
16.10.2002 (copy enclosed). 1lis applization alongwith others was forwarded to you vide this
office letter no. NEID-1I/Adm-5/Vol. XV/2002/688-91 dated 21.11.2002 and subsequently
forwarded to the Director, RMCD, CWC, New Delhi vide your letter No.
NEIC/2053/Castial/2002/4860-64 dated 3.12.2002.

sympathetically for posting

In view of the above facts and CWC No. B-12020/2/2003-E-XI11 dt 15™ Jan 2003
it is requested that representation of Shri Gupta may be taken up with CWC(Hqrs) for his
inter-Circle transfer out of the North Eastern Inv Circle Unit. '
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Brahmaputra & Barak Basin Organisation, CWC,
7 dated 29.08.06 vide which approval for shifting of
from Chapakhowa, Distt-Tinsukia (Assam) to
Balpahari Investigation Sub Division for undcr
hari Dam Project was conveyed, the following
stern Inv Divo-111, Itanagar arc hereby transferred to Balpahari- -
b Division, Maithan with immediate cffcct in public_-

In pursuance to Chicf Engincer,
Shillong office order no. 2(4)/2006-BBB/3412-2
the HQr of Kundil Investigation Sub Divn, CWC,
Maithan, Distt Dhanbad, Jharkhand and renamed as
taking the works of Survey & Inve
W/C stafl ‘working under North Ea
Dam Projcct urider Balpahari Investigation Su

stigation of Balpa

(Neties, ] L/. /O,‘/'/(.)m'.

Copy for infermation to -

T

l:ll)gill\'ccr, North Exéern Inv Circle, CWC, Shillong.

dnterest, 4
Sl No. | Name and Designation Present place of posting Further place of
: S/Shri
1, Manik Dutta, Mcch Gr.l Kundil Inv Sub Divn, Balpabari Dam Project |
' Chapakhowa (Assam) under Balpahari Inv
o Sub Divn, Maithan ‘
‘ (Jharkhand)
2. R K. Singh, W/C Khalasi do- -do-
3. I1.L. Kakoti, W/C Khalasi -do- -do-
4. R.K. Barman, W/C Khalasi -do- ! -do-
5, Mahendra Sharma, W/C Khalasi -do- ~ -do-
16 D.C. Nath, W/C Khalasi -do- -Jo-
\}( S.U. Basbhuiya, W/C Khalasi A - do- -do-
8. B.LE Gupta, W/S Gr.l Nyukcharong Inv Sub ~do-
‘ o o Diviv Jang (80|
9. AN. Pandey, W/C Khalasi -do- - -do-
10, S. K. Chakraborty, W/S-11I MSTLCISDAI, - -do-
' Alipurduar (WB)
1. J. Chakraborty, W/C Khalasi -do- ~-do-
12. G.K. Dutta, W/C-Khalasi -do- -do-
13. | R.B.Monger, W/C Khalasi ~do- -do-
14, N.R. Das, W/C Khalasi NEID-111, ltanagar (AP) -do-
5. Dilip Das, W/C Khalasi -do- ~do-
u{ ‘ﬂi:

( Anupa ’.msad) l“//(oy |

Exccutive Engincer

I ‘The Superintending

2. The Superintending Engineer (Coord), Oftice of the Chicf Engincer, Brahmaputra &
Barak Basin Organisation, CWC, Shillong. s

3 The Assistant Exceutive Engineer (HQr), NEID-I, CWC, llanagar.

4. The Assistant Exceutive Engineer, NUSub Divan, CWC, Jang.

5. The Assistant Engincer, MSTLC 15D-1, CWC, Alipurduar.

0. The Assistant Engincer, KI Sub Divn, CWC, Chapakhowa.

The Ir. Engineer(11Qr)/Accounts Bianch/Drawing Branch, NEID-I1, CWC, ltanagar.
8. Person concerned. L

'EE‘1
t H
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- Centwater, Nanagar, Telliax . 0360-2203510, Tel : 0360-2203412, email cxcncwu(_dzs:m@amcl.'n% -

Gram

9‘4



oL X AL ~
MRET IRDR A’NULXL - D
GOVERNMENT OF INDIA
| STl I
.°° - CENTRAL WAYER COMMISSION
TR YA, IOl HUSTA-111, TSR o =
N E INVESTIGATION DIVISION—III, ITANAGAR . T

................

magaa-lsar-s, 8§ Y-S _ § f L Raties...\.s.] 22006

sriferer 3

‘ S BRI b Dol SN WA G YL /Y B /N xvin /4000 96
.o [0 14 /10 /2006 GRE ar wur 8 Qe gl IER AB—1 @I IFEIRT
. RBARTT AFANOT SU-HUST, DDA I AN, I, JBTaE U A ATARE) 3oy
Qu—1vsid, i Gl \menu HIZRIF) Q[ BRI R4 (B G &

3

" n wy 1
@y wwiE 9[4St
e sy

‘ummm}

1 ot . s, QG U QN d d e ol \mumf)wu AR AT

2. e AIRRRILERE) wwys vl wim ARE RN, S B 3Ry, Ry
(el Y AR s |

3. WETUE e emu*v?n S GEINEE| 31«)twr SU-AYSH, BT e aﬂ?ﬂﬂ
ST 3rGYTER HR

4. HEH ARYRN 3@ R, QIAYBIR 341 QU-1ugdd, B=OY S iR, widens
SINGIE | v

5. MR UL, QR RL 0.1, ey s snd)ir, o) olgq

6. BN QR (e b siQuur nuge -, S3ha i snaa dermg

7. QL QLR il g gl g, B et dnaL deEPR |
dlites (&las, i yid aEdnen e S i s, dere |
AL dlet aipar, i b DR A& SYBURIT RN IY—qugE, HRNY Oie
vuth SHRSEIGIISIRE] - |

10, aufd R |

5 b W&m
B G

IR iy 144, m"}, dai I'N—mnn(\\l&"ll!hl WD, 1O Bosaddd, ¢ himpu, Hanogar-7910 1) (Arunachal I rmluuh)
Ciram . Centwalcer, Il.ln spar. Telefov : 360-2203510, Tele - 0360-2203412, email © exeneweris: mdn um_l in

~




- H—

- | ! L AonERoRE ~

/;\.’&uk A MR IR

: XWE‘ ] GOVERNMENT OF INDIA
RIS GEALANECIDIC]
L ...33« AR CENTRAL WATER COMMISSION
o se—yqdf arAyvr AUSA—-1I

NE INVESTICGATION DIVISION—HI, ITTANAGAR

wegdi-1l /uin-s/ N 7N - - S . fRaiw 2 Y- | /2007

mlenu IR

el bR atuiRal @1 wrlioRvn asid i D R S g |

u’h ‘L

- s (qun m’c’
| 3rferm aﬁu—n_
RIRIRID
1, gieflevr 3ifva, wTR-ydl ANy afiigs, BSRla e o, AW e, A9
yidie @ oy, 2ud 08, iR R, Risi—793 001 (i) qulel
2 vgrd AR AT, Y@URT RN UK, DY Sl RN, S

LM 2401106 & el O e i vd sazus wRa eyl 3w M R siar 8 e
e el aufwar ue-1 d(yyn wi s wowryEr w3 §
A1 veaa 8 8 weELuig, Ter T OelE) 37y Juise, N W

| wdusy &g AT sl
were Ferdl i, adued m«)uw Su-Hgd, BaNY Ste i, Her
($HGWU) B T3 A BISI/CB-2/1/2006/69 [R5 04,0107 & i@ #
Yeled g il liurd oyt Al [S2ay deall, dudded @) A LIS,
| qasaist wadhsus e @ urark & R a |
4, wBluw IR, Wi ua & ud W Su—iga-1, =y Sis I, axoﬂgq&w (
y duier) el ud siava s wanf agl |
\./( a5 el v, wER-ydl aEhn g - L dsdla sie andil, derriR |
& /\V\L eildr @il

ellddia (e

((}) 7(‘”\, e o e

o e o T e e R SR ISR & d Nt reTITITIImETR I T e

Yt 144, ||"_ dere /mn\(\l Wl e 'I) l‘()llu\ P (Imnpu Il w700 L (Arunachal I‘lnduh) ,
oo™ Contwater, Hanagan, Ted Pav s 030022203590, Fel (3002203012 el exenewerasanchinmel, o

D | GHAR) BT A U | ddArt Qe Ue | RIReT SURId fewmfy
' R A -
1 2 | 3 4 5
o WAL yel ol T, R ANl | Y un SELeR | wsfe W
s e e Qu-diga, G e (YEER |
N T : | 3mr gu-—tisd B
. S SRR
T e, GER, | SgB AR BN T opslaT
B | adanl wari QY-8 il ,, |
" Al f3rqear 3wall, el uglRl aANY] - ad) - ERIERR
duetdluy et e | |
4. s e b, o, | wided) aFser | ge ugid) srraser | sl i
ey | wu-tigE -1, Welyeg R Y-1igd, el

(ravtiga yaR)  GHd  uF v NISD/CWC/J,ml,/Pl-|2/06/567 fE‘HEb'

H




SRR R T T ~

(Translated Copy)'
5 Annexure-D
é NEID-III/ADM-5/4879-88 Dated 09-12-2006
b

OFFICE ORDER

In terms of this office order No. NEID—III/ADM—5/V0I.XVHI/4OO3-26 datéd 14-
10-2006 Sri BLP Gupta who was transferred to Balpahari Investigation Sub-

Division/CWC', Maithan from NISD, CWC, Jang, Arunachal Pradesh_is.hereb i

—

C%

Copy to :

Sd/- Anupam Prasad
(Executive Engineer)

1) The Superintending Engineer, NEIC/CWC/Shillong

2) The SE. (Co-ordiantion) Brahmaputra & Barak Basin Organisation,
CWC, Shillong.

3)  Asstt. Executive Engineer, NISD/CWC, Jang, Arunachal Pradesh

4) Asstt.  Executive Engineer, Balpahari Investigation = Sub-division,
CWC Maithan, Jharkhand.

5)  Asstt. Engineer, MSTLCISD/CWC/Alipurduar, West Bengal.
6) The Jr. Engineer, NEID-III/HQ, Itanagar.




(Translated Copy) _
Annexure-f&
Govt. of India
Central Water Commission
NEID-IlI, ltanagar
NEID-HI/ADM-5/575-81 Dated 29-01-2007

OFFICE ORDER

The following staffs are transferred immediately in public interest.

1. SriB.L.P. Gupta NISC/CWC Jang  Yusum G*.
G&D site under
NISD CWC/Jang

Sd/- Anupam Prasad
Executive Engineer



TRANSLATED_COPY

Annexure - E

wA
~4 GOVT. OF INDIA
CENTRAL WATER COMMISSION
N E INVESTIGATION DIVISION-III, ITANAGARA
NEID-ILI/ADM-5/575-81 Dated : 29.01.2007

OFFICE ORDER

The following staff are hereby transferred with immediate effect from their duty in public interest .

SI. | Name of the persons From To. Remarks
No. . & Designation ‘ ,
01, | Sri B.L.P. Gupta Nyukcharong Chu, Yusum Village, In Public
Work Sarker Grade ~ 1 Investigation Sub- GDS site under Interest
Division Jang . Nyukcharong Chu,

Investigation Sub-
Division Jang .

02. { Sri S.K. Mazumder -Do- - Do - In Public
Work charged, Khalasi Interest
03. | Sri Dimbeswar Baruah | Balpahari Investigation -Do - Own interest
CL/TS Sub-Division, Maithan '
04. | Sri K.K. Kalita MSTLC Investigation Balpahari In Public
CL/TS Sub-Div.- 1, Investigation Sub- Interest
Alipurduar Division, Maithan

| W Mf Sd/ Anupam Prasad

Executive Engineer
Copy 10 ;-

[ The Superintendent Engineer, North Eastern Investigation Circle, Central Water

Commission, Rebbeka Valley, Near Barrik Point, Temple Road, Lower Lachumeire,
_ Shillong - 793001 (Meghalaya) for kind information .

2. The Asstt. Executive Engineer Nyukcharong Chu, investigation Sub-Divn. Central
Water Commission, Jaang, Arunachal Pradesh with reference to his letter No.
NISD/CWCllang/PF-12/06/567  dated 24.11.2006 for information and necessary
action . He is directed that after joining_of Sri B.L.P. Gupta, work Sarkar Grade-| at
Yusum Vi‘l,lagc:s"ité--in~p-]aec;ofgmNaﬂandyﬁ W/@ Khalasi be relived for joining at
Balpahari investigation Sub-Divn.. Maithar ' :

S e o,

3. Asstt.  Executive Engil‘f&’x"l‘m}cshgatiﬁn “Sub-Divn, Central Water Commission,
Maithan (Jharkhand), with reference (o his letter No. BISD/C3-2/1/2006/69 dud,
04.01.2007 for information and necessary action , Sri Dimbeswar Baruah, CL/TS be
relived after joining of Sri A.N. Pandy W/C Khalasi .

4. Asstt. Engineer, MSTLC Sub-Divn. Central Water Commission, Alipurduar, West
Bengal, for formation and necessary action .

5. Account Branch North Zastern, Investigation Divn.-1ll, Central Water Commission
ltanagar .

6. Persons concerned .

7. Personal Files of the concerned .

‘v
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TRANSLATED COPY -
= Annexure-D
GOVT. OF INDIA 7
CENTRAL WATER COMMISSION
NE INVESTIGATION DIVISION-111, ITANAGARA
NEID-11I/ADM-5/4879-88 | Dated : 09.12.2006

OFFICE ORDER

With. reference to this office order No. NEID-II/ADM-5/Vol. XVIIl/4003-26 dated - -
14.10.2006 Sri B.L.P. Gupta, Work Sarkar Grade-1, who was trans_ferred from Nyukcharong.Chu,
lﬁvestigation Sub-Division, Central Water Commission Jang, Arunachal Pradesh to. Balpahari

Investigation Sub-Division, Central Water Commission, Maithan is hereby cancelled .

Sd/ Anupam Prasad
Executive Engineer
09.12.06

Copy t0 ;-

BB The Superintendent Engineer, North Eastern Investigation Circle, Central Water
Commission, Shillong for kind information . '

2. 'The Supérintendent Engineer, (Co-ordination) . Brahmaputra & Barak Basin
Organisation, Central Water Commission, Shillong, Meghalaya for kind information .

3. Asstt. Exccutive Engineer Nyukcharong Chu, Investigation Sub-Division, Central
Water Commission Jang, Arunachal Pradesh . _ o _ _

4, Asstt. Exccutive Engineer, Balpahari Investigation Sub-Division, Central Water

- Commission, Maithan , Jharkhand . v ,
5.4 . Asstt. Engineer, MSTLC-No.1 Central Water Commission, Alipurduar,

6. Jr. Engineer (H.Q.) North Eastern, investigation ~Divn.-111, Central Water Commission,
Itanagar, : A o -

7. Account Branch North Eastern, investigation ~Divn.-lll; Central Water Commission,
Hanagar , _ : _ ' ,

8. Bill Clark North Eastern, investigation —Divn.-I11, Central Waler Commission, ltanagar

9. Sri B.L.P. Gupta, Work Sarkar Gr.-l, Nyukcharong Chu, Investigation Sub-Division,
Central Water Commission Jang, Arunachal Pradesh .
10.  Personal concerned File .



cebi e e

“nd!t:ﬁnn“fﬂnhﬂ#nhu:ﬂdquﬂ

-
A I
-

2 s
T m,,“.,...“ NS ) A MEXURE — [~ L L L
&Hg,Q-URﬁB17CENERO” T qUET { A leNQE: (03q3) 239281 .”.' <f
e T2 A% Al FAX (03G4) 25386;3
e o AT i AX: (03G4) 226865
v PN EH R SE BETRE FPITEN .
: - "?Wﬂ”;-:.- )
' Y wJ \I
: [ ’.-,"},

\/’—:v p'- .""‘

N B4R VL
A HEIL wElo ¢ (4 "Q;y'/;g“/ ‘;\
I .(,_.\% GOVERNMENT OF INDIA : k" g fif
B CENTRAL YA TEN COMIAISSION 4{/},0‘ Y
Pt : NAHMAPUTRA ADARAK BASIN . o,,':;n,",,%‘f\‘:"/
CIAMIRG MANSIOH NOH(}SHILI/\NG. HOUG T AMMAL L n>
SHILLONG - 793014 . UL[ \95
: ) . .- . . a ) o)
weti/No. 1(17)/96-pBB/ 2. ) 35~ 39 f%vaanm.
. . ' [N .
To .
ghe Superinténding'Engineer, ‘ ' o
N/JEIC,Shlllong/HCC,Guwahati/PE,Silchar. o |
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| 1 onns/GUIUELInrs FOR _W/C ESTABLISUMENT 1N nESPECT oF COMHON 1
. Z FIGLD ALIIVIXIIS OF CLHTIAT, WATRIT COHHlSSlUN.V :
: A . ) '
GAUbD SITES (G) -~ o el
Type of Sltne ,Hnn'- Honsoon, . Henooon,
Daully nccegulble thluql/hJ 11!( Khulaol/ws 111/ : ix
Sltca CHS-11 ~"1!lNc. ~-11 - | No.
S 5ensonu] kholosti- 2 No. -
Remote B8ites Rholuni/Hs—IlL/ Mhnlunl/HH III/ S
, quL = 2 No:  HS-11 - 2 Ho,
L ' Seasonal Khalanl- 2 No.
e
. z‘j‘ GUGE 8 DISCHARGE SITES (G8L) - . B
'gfi%(_ Zype of Slte UOn - Honsooor Honsoon Z
,':',:’:'»,"r' ¢ !
e 3 [
.." 2)" GRL Blte (Wlthout ‘ e
ﬂd H boat) }, . " '
i) -\ Casily accessible Khalasl/ws-111/ Kh31851/W9"1i1/\g' o
\."' slte HS—II - .3 Uo. S-11 - J Ho.
A . . . Seasonul Khulasl— 2 No.
) il) Remote site .j hhalasl/HS 111/ ‘KhnlaCi/HS 111/ - .
' : CWS=11 . - 4 tHo. (hS-11) - .. . = 4 No.
; AP ScaJonal Khalnni~'2 to.
. b)  GabL Site (With ' :
S boat/boat &-oable) : -
v I %
Lo . .
l)‘| Easlly accesgsible Uostman - 1 tic. Uoatman - 1 No.
. 'site I « “Khalasl/KS-111/ - Khalasi/wWs- 111/ _ S
- ™, HS-I1 ~ 4 Ho. WS-II -4 Ho.
_ Lot lyon "Seagonun) Kholanl- 2 No.
;ﬁ}ii} ‘Remote slte ' . "Poatman '~ 1 Ho. Boatman - 1 Nes B
SR oo " . Rhalasl/We-111/ Khalosl/%S+ 111/
. e F . 'HS"II - 5 “O. HS 11 - 5 NO.
5 o Seeconal Khalasgl- 2 Mo, . “°
,f . . 1 : ‘ '
2 'c[ . G&D Site . {Wlth boat A
s e fltted with.0.B. '
L Lnglne) R , 3
iT.l) . Baslly UCCPJqlblet 10~ . Englne 0.B. Bnglne }g;
? plte rdrlver -1 to. Driver =1 Mo, el
v o © « Hoatran - ) No. Boatmat =) tlo.
N Khalasl/WS-111/ -Kholasl/WS- 111/ .
: WS-I1 = 3 to.  WS-11 - 3 ho.
: Seasonal Khalasi- 2 HNo.
;' 1L} Remcte slte C0.8. Englne 0.B8. Englne oy
S ) ‘ Nelver - 1 o, briver - 1 Ko,
T : . 'llo Aatman - 1 tlo. Hoatman : o L Ho.
Lo : #hnlasl/Ws-111/  rhalasl/ws-111/ " N
i _ws 11 - - 4 Ho. WsS-1l =4 Uo. o
. : L Seascnal Khelasl- 2 Ho.
v %,T :l,
ke -
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- a) - klood Forecasting Sltes ’

gsbL Blte (Qlth ‘
Motor - Launch)

1) tanlly vccesglblo M.l
plte briver =~ 1 lNo.
» Sarang = 1 Ho. .
. . Mechanle- 1 YHo.
] _ . Khalasl/Hs-111/
"HS-I1 - 6 Hoe ¢
6,11) Remote slte ML,
- ~ Uriver -1 lo.
- . . : © . sarang =- 1 lo.
e ' T . Mechanic- 1 tio.
Khelasl/Hs-111/
- 171 Ho.

. NOTE!

.o

.-(a)'._ht such . GaD ' sites where
o provision may be kept for cua no.

F(b) The Gsb sltes where O.B.
observer/W,s. Gr-1 may be provided even g
by & Junlor Erglineer.
3, GhUGE, bISCIANGL 8 SILT SITL leeues)
a) For sites'of btype #% mentioned  One2
in 5L, No{Z(u) et 2(b) above. what
)  For sltes of type os mentloned

in sl. HO.Z(C) g 2 (d) above.

4. GhUGE, ULSCHAHGEL~SILT AID VMNTER QUALLTY s11c |

no Junlor
observer

Cugline/tlotor

) knalasls in addition
“haa alvezdy ben guyyested.

YRS
"L, Wrlver - 1 Ho.
Sarnng - 1 Uc.
Mechanlic - J.—No.
Khalasl/HS-111/ _
Ws-11 - 6 No.
Seasonal Khalasl- 2 NHo.
H.L. \ b
Driver - 1 lo.
Sarang ' - 1 llo.
itechanic : - 1 No.
¥halasi/Ws-111/ :
vs-11 - 7 HNo.
geasonal Khalasl- 2 No. '

Fnglneer can be
{Work Sarkar Gr.-1).

Launch exist, one
the site ls maned

Lo
fscon

rhelasl in additlon

has already

suyyested.

to whot

cusaviv)

in such

.

DATA TRAUSHLSSION

.‘ 5.

ot
‘A

in

Whetn wirelens set
ls pecsted,

8 4 ubovc;nn‘hhq'ccne may be.

b) , Cohtrdl-uooms '
_ Typq cf Ccutrol . tion-tonsoor
' Rcom Ceason '
1) Suh—dlvlnion Khalanl/HS-lll/
) ' HS-11 - 3 Vvo.

Generator
Operatcr- 1 tlo.

gltey cne Khalasl/WS Gr-~11/Gr-111
addltion to what has nlready bteen mentloned atove at t3).

avallable
cne additlonal requlorc b
may ke deployed An pddition to what has been

way.ﬂe deployed A

bot no wlpeless operatot

posted,\/d

@ cne neasonnl N/C.Khn]nnl"

proposed at L,2,3
llonsoon Season
Mhnlnnl/HS-l}l/
ns-11 i -3 No.
Generntor P .
Ooperator = L Ho,

A Ho,

seanonnl rhaloal-

Lo
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6.  WNICH & HARD DUTY
Watch &
-:deployedy
a) .

Hard dutles at

- 24-

"Fhalosl/HS-1351/
HS-~11 - 4 No.
GCenerator

Operantor- 1 Yo,

Fbhalasi/Hs~111/
hS-11 - 2 No,
Generator

Operator- )

o'«

sites wvhere

vy . ,';' :h A L
Yholosl/WS-111/
'€~-11

GCenerntor
Operantor

-

'Scagonal Khalosl-

Khalael/Ws-111/
"S-11
Genetrtotor |
‘Operator -

Seasonal Khalasl-

no regular chowkidar 1s

One'Khalasi‘for each of ordlnary site.

-

N -

Nese - "

Ho.

No.

Ho.

No.
No.

2 regular Khalasls and | Seasonal Khalasl for sltes having Boat . '
with 0.1, Lnglnv/”otor Launch etc,

The

nbove Khalanin

‘ are In odditlon *o the W/C ptall on ulrundy
prcponcd in: r:occoding parogycpoho.

MBCHANICAL-UNIF/HORKSHUP
Foreman o 1 to.
Mechanle Cr.l 1 to.
Mech. Gr. 1I 1 tio.
Auto 1 to.
Flectrlclan

Welder 1 to.
Carpenter N 1 to.
Khalasl/vs- 111/ "3 No.

NS-1L

RUNILLHG & HAINlDHhHCL UF VENICLLS

Type of vehicle
vhe

L) Insrecticu

tvee “vehlcle

11) Truck

SURVEY ¢ LUVESTIGAT 1O HOnKS

Staf[ rcqulrement‘

Urlver

Uelver - 1

Ho.

llelper - 1 Ko.

Topograophical Survel_lncludlug Double levelllng

/‘I) [T re

a) Hork,Sarkuc Gr.

"¢) Kbalasl

P ST Z

1 -
b) Work Sarkar Gr,Lll1l . .-

for Instrument carrloage, . -

for
(or
for

Nanylng

Slta

heldlng staff

10101

Junigle clenrance _ -
camp care/tlnsacnync -

EUALASE -1

|
1
1

_— A

)

llo.
Ho.

tio.
lo.
lo .
Iin,
o .

ey, *
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7 ‘9 Hhere ntc jungle clearance s needed, the team may hove .lll.'
s ../, Khaloslo. R - '
‘. * One ouch Survey tenmm mway he Clxed foroone subinlvinlon or one
. Project nlte hut wnrenvernhllity may he rnnurid Lo ntleml to
utyent or prlovity workn, o
: * Uerdng  monaoan geanon - thla  Lteam w3y be uscd  lor ISR N
o © connectlon/double levellny/Plottling ywork. '
.‘.‘ ) . o ) ' ) . \ *
}Inlzil)' Drilling works
“a) Drill Operator Gr.l tor - 1 vo.
s operattion s malntenonce of ™
AT .. Machine
B } ' : - .
‘ 7 b) prill Operator Gr.II for < 1 lo.
B Nccegsories movement ak
LT spindle
[N ’
D _ c) Machine Operator/Pump - 1 to,
e b Operator Gr.Il for. Water
© Pump Opcration. ‘
f  - d) Work Sarkar Gr.II for - 1 lo..
; ' relgted record keepling
i f e) Khalagl/lUelper:
| . '
i}: for Wrill Operator Gr.l at - 2 lo.
P .. Machlne
i |'-‘ o L .
| : .
Lt for Drill Opérator Gr.ll at - 3 lo.
AT Watcr Swlvdl, at wrench for
P plpes.
bl .. for Pump Operator - 1 lo.
A, ‘ "" ' ' " ) ‘V\_‘ . - s
[ OO "j‘, for attending pulley 8 - 2 lo.
e holsting hook at tripod/tor
e corplling plpes, accesgorles
}. - etc, .
: - for core sampling and - 1 lo.
; preservation of core boxes
fy. Yo~ for Watch 8 ward duty Un - 3"'to.
0 ' shilfty
E f TOTNL KINLASIS -12 nho. il
. B A
?'.»‘- It Nachlncry‘watenanco' may bhe donc In cff{-scoson J.c. durlny
L ' monsceond or ‘when machiines are-free.
'gﬂl'“HY buring shifting, WHen'mcfe persons are needed Lo prepare the
e . trock path, platfoim, diemantling, 1lftirg etc., extra man=-
E| - power requirement may be met bty employing casual labourers.
Lo I',I " he  numher  aof  drbiling  bteawms per Atvislon may Le as poc
B Lequltewent and aval Labtlity cf dellling machines.
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»T‘T7r772.-" . b .
Foou) Machlne Uperotor Ce. 1l . - ¥
K L) Lrlller v -2
) f! c) Ulaster 2 ' o -1, .
S0 d) Khotowr o v
A ‘Helper to Uriller . A .= 2
' o (Kholagy)
e B I '
i S _,
Mucking - to be kept on Muster NWolf— l
. as per requirement,
Watch & Ward cf
L) Store for drifting ’ -3
LX) Magzlne ' . . -3
: Totoi Kﬁnlusl - S lo. ' o
iv) Constructlos laterial Survey (Sampling ¢ llandling) "yﬁ, " |
: V{w/?;n)'work Sarkar Gr.1 ' =1 Overall cupverviasfon s .g
R : : . perncabllity test. ‘)
L w l !
b) Work Sarkar c¢r.11- ’ - 1 Labelllug recording & . ' ¥
g ' o racking. - “
0 ¢) Work Sarkar Gr.III - = 1 Supervision of digging. cf
; : i - o plts 8 avger holes. .. ro ;
3 L. d) Khalasi e e = 4 huyering & digyglng ol
'. ' . " v "\lts. T B '
'.‘ ) \
' v . ' . . A
Y . % Addltlcnal labout tequlremrent, If reavlred due to vryency ol
[ . work, wmay be méE,Ey¢employing casval labourey. . .
. _ U
4 . . , .
DR . ° ‘
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d) Machtlie Cbcrntor
Cr.ll :

e) Khalasl

1 . . -

1

Fer operatlon of n

Machine & to arelal Fer

In Printing cE Maps.

For ¥ork Sarkar Cr.!

For Hcrk Sarkar Gr.ll

ore

For Hork Sarkar Cr.111

For Mechine Cprrator
Gr.l1

A 29 I o -

°d)'Work Sotkor Gr.II

"I bl Khalasi

“Total halast

ﬁf;y}i).ﬂandling and,Custody of St
1.

1
J
4

S

To assist Jk.

lHandliing slores

Waloch £ wunrel

He .

- . . e
vt‘).ﬁcrk Sarkar Gr.I - 1 assistance In survey wcrk
'“:bJ'Hcrk Sarkar Gr.I1 = 2 Regordlng and compilaotion of data,
co C . one at each bank.
. ‘ . ‘ '
. c).work farkar -Gt Il - 2'One for-survey' on each bank. .
d) Khalusi- = 0 Three Khalasis tor jungle cutting.
and all mlscellancous ectivitles on
each bank. , L
Khdlasf = 1 For camp. |
. Tokal Khalassgl - 7 lo.
Number of Khalas) may be restricted to ¢ due to vuster !ty
measure, - ' . C
* Addltlonal labour requirement moy be supplowented by'Cnnunl
Labeour, :
vi) Preparatlon of Hagé_and Neports v“//
RV Work Sorkar ® Gr.I @ - I o asslat (n Data compliation,
C Y ' freparatfon of brawlnys ele. Lor
‘ ‘ Project nReport,
b) Werk Sarkar Gr.11 -2 Jnkitracing of drawlnys.,
¢} Work Sarkar Gr.lil =3 Blnding 8 stitcling of repoct nund
e ' - colcurlro ¢l Mapsg etc.

opllenting
to Printer
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b) Khalag} - 4 Ho. ncluding « gue - Vhalnnl"'fnr
wnatch and wardl duly An care o
Cbowkldnr i3 postcd.

ix) Running ¢ Halntenancn of Offlcc ~cum-Nesidential Complex.
R R e

llo. To asgsist in rnpnlf A
rnafuntenance of- Uf[ices,l"cnt
Houvses, Quarters etc...

a)’ WUrk Sarkar Gr.11 - 1

b) .ﬂozk.Sarqu Gr.IIl - 1 e, "To asgsist {n maintenance ol
: - : Stores, TepP anrd eupe:visiou-of’
colony cleaning wcrk.. ‘

c) Machlne ogerator - 1 lo. For oparation g mnlnLnnauco g
.Gr.11 Hatcr tunp 8 Cenorntir.
d) . ~do- Gr.i111 - 1 lo. ~-do- b
,e).Llectrlclbn Gr.1/ = 1 No.  For repalc & lunlannuncv ol
Gr.II ) : : electrical lires. - I
£) carpenter o = 1 lo. tor  repoatlrs ot ,bui)dlngs.
. ' fueeniture etc,
g) Khalaky o - 1 Nog. T nanlu N1, Hﬂ—lll.
Carpenter, Muchl!h Gpenntory,
‘ ' - 3 lo. For watch & kard duty g
Nl ' Chowlkjcar g not provided,,
T \ ‘
. Total Khalasl - 7 pios-, »
'0
a v' .,I‘
L)
A
s
. o

_“Q , :
ff)( vILL) Runnlng s Malutenance of Travalt Cowp - ' .
‘e - . K o

/i a) Work Sarkar Gr.ll -1 po, rs overal] lu»cha:gez SRR

bt o et s 05 ¢t 1wt - ) . R ; .
. . B AT TP e N - ¥
| ‘ | PI Teen e . et e,
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"
o0 BREAK UP OF DIFEENGUL CAICGORIES OF WURK-CHAMIGLU STALF
UL The banle' unlt belng thnltnnl virleh In"a unnk L1 Ted «:nl:'m_ml'ly ol
C Work-chiaryed  Batabliehment, the cthor cotegorlins Fhlee
Work-earkar 'Gr.[JA Vlock-sarkar Gr.ll oiid Work-setker Gr.! etc.
may be created CUL ‘of the total streugth of Khnlasle nn undnni—
q) Skani Skllled Category - 101, Qf the unskillc
‘ (Work Sarkar Gr.lll etc. ) category” (Khalasl etc.)
" b) Skillcd'Cntegcry - 2U% to 25% of the Scwi skilled
" (Work catkar Gr.II etc.) category. '
e . ' {Hork Sarker Gr.l11ll etc.)
. ‘@) Highly sPilled - 201 of the skilled cotegory
4 ERT -categcry {(Hork Sarkar Cr.ll etc.})
L . +.'" (Work sarkar . ' '
" no Gr.1 etc.) . : . ey
v t ‘ L. ' L . o o
' 11.0 LEAVE RESERVE ) T
11.1 Eech membee of the Work-charyed Establishment 1s entitled to
. .the followlng, Jeeve durlng a year:: Co B
i » . ) . . . s
| - Sundays/Rlest daysg = 52
" - ‘Gozettod lolldays = 6. .
. B
- rmrnmIlﬁave = U
- Meqléal-lcaVe = 15
- Casual leave ' ' = 12
- . Total = 125
S “Mhun. for cvery 3 HNos. ‘ol Vork- claigvd Calnlf, one Hoo  of
o Work-chnryed stalf shall normally be tequlred as leave resorve.
L _ Hcwever, ag ‘an economy mcasvre, the leave resecve oy be Lnlcn
Lo as ZUl‘qf the total sttength.
"f = 12;0 These may be taPen as general quidollneq.'1he qtrcnqth mny be .
T increascd cr decreased keeplng l!e view the particulac type of
RRPERE work/nlte condltion. flowever, ‘the deployment’ cowld e ogal
P Cappreved. nt thie level of Chiel Boylucer,  dn cane more’ Fhiae fwo
l o Chicl Hnulnécrﬂ‘nrc tnvolved, then the approval may™ Le Uakon
b - from -Member (n0M)/, Ex-Offlclo rddltlonal Cchetc:y to the Govt.
RN of India. v : I |
. -:-,n‘.""' )
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Guwahst! Beneh

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH : GUWAHATI.

0.A. 39/2007

Sri Bhagwan Lal Prasad Gupta
| LR ) Mlic t

—Vs—

Union of India & Ors. (CWC)

IN_THE MATTER OF @

.++. Respondents.

i Additional Affidavit filed in

relation to the statements made in

the original application.

I, Sri Bhagwan Lal Prasad Gupta, aged about 53

. years, work-charged Work Sarkar, Grade-I working under

the Asstt. Executive Engineer, Nyuksarangshu sub-Divwn., ,

Jang do hereby declare and state as follows

1)

That the applicaﬁt'iS'the seniormost work Sarkar,

Gr.I and he has been'transferredvon various occasions
and posted at different tenure stations. During his
earlier transfer from MSTLCISD-1 at Alipurduar, in
2002 he preferred a similar petition pré&ing for the
Tribunal's intervention to modify the order of
transfer on health ground as the place of posting
(Jang) was at a high attitude of about 8000' above

Seq —
the,k level, The Tribunal while rejecting the prayer

'ooo 2
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3)

- 5.
left the matter for consideration of the authority
observing that even though the applicant was released,
that will not preclude the authority from conside-

ration of the case of the petitioner. The authority,

however, was not amenable to consider the case.

That in the present O.A. the applicant has come
before the Tribunal for implementation of the order
dated 14=-10-2006 whereby he was transferred to Balpa=-
hari Investigation Sub-Division, Maithan, Jharkhand.
The éppiicant has in the past made several requests
for his transfer either to Bihar or U.,P, In fact, the
authority had issued such inter-circle transfer order

in respect of similar employees.

A copy of such transfer order is annexed

herewith as Annexure - I,

That the Order dated 14,10.2006 reads -

" In pursuance to Chief Engineer, Brahmapufra.& Barak

Basin Organisation, CWC, Shillong Office order No.
2(4)/2006-BBB/3412-27 dated 29-8-06 vide which
approval for shifting of the Headquarter of Kundil
Investigation Sub-Division, CWC, from Chepakhowa,
District - Tinsukia (Assam) to Maithan, District -
Dhanbad, Jharkhand and renamed as Balpshari Investi-
gation Sub-Division for undertaking the works of
survey & Investigation of Balpahari Dam Pfoject |
was conveyed, the following W/C Staff working under

NEID-III, Itanagar are hereby transferred to

see 3



Py

e

x

4)

5)

6)

- 3 -

Belpahari Dam Project under Balpshari Investigation
Sub-Division, Maithan Qith immediate effect in public

interest."

That from the reading of the Order above quoted, the
applicant states that his transfer was without Jjuris-
diction as he did not belong to Kundil Investigation
Sub-Division. He‘was working wmder Nyuksarangshu inves-
tigation Sub-Division. Once the transfer Order has

been issued as a composite one, there cannot be any
reason to bring out one employee from the purview of

the said order unless the order is revised as a whole,

That the applicant further begs to state that vide
Order dated 29-01-07, Sri S.K. Majumdar, WC/Khalasi

was transferred to Yusum village site from Jang which "

B T P AT AL AR

has since been ceancelled and he has been sent to Bal-

v L, R

o

pahari Sub—D1v1310nlgAnother one Sri Dimbeswar Barua,
Ezzual iaboﬁrﬁﬁéihyfemporary status was transferred
from Balpshari Sub=Division to Yusum Village. Further,
Sri K.K., Kalita, casual labour with temporary statqs
was also transferred from MSTLC Sub-Division,Alipurduar

to Balpahari Sub-Division.

That the applicant begs to draw the kind attention of the

Tribunal to the following discriminatory standard

adopted by the authority :

i} Sri M.C.Frencies, WS/1 and Sri Kanak Deka WS-1
never posted outside. They have been . in Divi-

sion or Sub=-Division Office,

cee b
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'ii) Sri Geanesh Chetry WS-1 end Sri V.K.Kamlasaran
WS-=1 all along continuing in. the Division

Office.

iii) Sri T.K. Namboodri, WS-II has been kept in
the Division Office at Itenagar. He was never

posted in site.

iv) Sri S;S.Tatué; WS=II1 he has never been in site.

All along in Division or Sub-Division Office.

. v) Sri C.J.Joseph WS-III has been continuing in

Division Office for last 15 years.

vi) Sri Manik Paul, WS-II is in Jeng for last 10
years, Althbugh.posted in China Bridge he has
been kept in this Sub-Division,

That the gpplicant on 14~7-04 submitted an application
in-terms of letter No,NEID/2000/Vol=VII/2003/4390
dated 3.12.03 praying for his transfer to Jharkhand
wvhich was duly forwarded by the Asstt.Executive
Engineer. This application has not been considered on

the other hand similar application of similar staff

with identical prayer were forwarded to the authority

and some of them have been transferred.

Copies of application and forwarding
ordefs annexed hefewith as Anmmexure -11,

III and IV, respectively.

That the applicant further states that 10(tén} emplo- .

- yees who had opted for their trensfer out of NE Circle

i . ‘00.5.
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-3 -
were also allowed on the approval of the Chairman,CWC.

A copy of such Order is annexed hereto

and marked Annexure -V.

9) That present transfer Order was issued on 14=-10-06 and »'
it was cancelled on 9.12.06. The Order for reposting
was issued on 29-01-07 at Itanagar and the applicant
was released at Jang on 01-02=07 ‘and Order of release

v was handed over at 9 P.M, in an envelope,

A copy of the release Order is annexed

“hereto and marked Annexure - VI,

- 10) That from the above, it is clear that the Respondent
No.3 has issued the transfer order accordihg to his
wishes. There is no proximity between Order passed on
14-~10-06 and the Orders passed subsequent thereto; Thére
is totsl non-application of mind, Heaven will not fall '
of the spplicant is allowed to go to Balpshari Sub -
Division in terms of Order dated 14~10-06.

‘The statements made in para 1 to 9 are true to my.

. knowledge and belief,

Ideﬁtified by - | | | ',AQLZ/ | | :
L BLf »
W&% , o DEPONENT.

Advocate
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Pr_‘ne (0364)_'.202104‘

No NfiIC/”OO‘)/Vol VI/ZOO'I// 6‘& S 5’
(,overrunent ofdn 12
Central water Commrssxon
North. Htwu'rn Inv. Clrdu
“Jamir Mansion” Nnnbslullung

Shillong- 793014
i . Dated; the & /7 /2004
The Under Scuuury (EsttX11) ' . (7 :
o v-"-(‘enlral Water Commission : ‘-w".‘- OL\ . :
:'Room No 312, . \uv\ |

an, i K. Puram

losed plcasc ﬂnd hetewﬂh the Uansfer apphcahon of Lhe foﬂowmg Wor

vorkmg urter this Circle. to: mter—cucle transter for favour ot your miormauo
'and necessary.-ac on, please. , :

. :S‘/No. : N-‘ame & Designation Present place of posting Name of the of flcc/place
‘ - ._ : cequested Cor transfer.
o | She ML C. Francis, W/S-1 NISD, Cwc, Jung, under | Any sile under C&SR Circle
TR B P NEID-1I, CWC, | CWC, ,coi;ffiibn_gk;;gp.

I . Wanagar. (A1)

02, ' 'Sh:’j-agdi&hSing?h,-l(h. TGDS ‘_Ubﬂsen'_aljzon Site,, HOC, CW(, L\){e‘hj_'ad,un, '
o - : CWC, Murga. Bridge Vanarao S
under INEID-II, CWC,
] : A Hunapgar, (AR) - T
3. . Sh. N, Singh, Kh,- | NISD; CWC, Jani ':"u_xi,ilcr { HOC, CWC, Patiu

o S : . N].“)_”] : CWC", R
Hanagar, (A.P) ' - S
NISD, cwc, ]ang under | HOC, CWC; Patna,
| NEIDJI, - CWC, T
Atanagar. (A %)

[0TSR TN Singhy

05. | MSTLCI Sub-Divn,, [ i) Mahanadl Dx_Vn CWC
e _\.-CWC ‘Alipurduat- (W.B) *Burla (Onssa) T
‘| wader” NFETD- W, CWC, | ii). Wain Canga Diva, CWC
' e “"Itz:-mq,nr (AD) Nnbpur. ' '
SR <l ' - _ Yours faithfully
Lncl: As above, Q’ﬁ% N “.'-‘;7‘ . . @;ﬁ
o\ ST N (C.P. smgh)z?ﬁ)

\@r{rmmnd mg Engineer

ltana{,ar wah re!eronce to !'us fetter
ated 0711 2003 & evon No 44(70 61 dated

D?m/Adm S/VoLV/'iQ"o 29 d

&; ?ﬂ” _ A9 11. 200.5

Jrant Céb"ﬁ
Btk Do
W 7x
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‘ANNEMRE_ﬂ
geams SEHECT Shillang : Phanes (0364)2021049
, ' i (036432521724
2 o : Fax @ (0364)2521330

Goverrnoaut oy Indla
Cantral) ixtor Commslgalon,
Morih Zestew Inv,Circle
¥ lawmiy tanaion'isngshillizng
“hlilong-14 (Neghalaya)

NOSNELC/2000/ Vol  VIT/2003/4300-92  dated the 3/12/2003
To

The Exacutive énginamer,

Morth Eastern Inv. Divi.i/Li/LlL,
Centiral HNater Commission,

S char/ Al wawl /I tanugar,

subs  Wllingness of staff,

A proposal £ax wadevtaidng some inveatination works
at Jharkhand stats is vader process with the Namosday
Vallay Coxporation swihoritye.

The eraposwes work sives likely o be near Hzithan
and other shourt dsvancs nleces Teom Halthon within the
Jharkhand slabe, e

Tho wiliinyness of the interested /C staff (all
catesoriaes) if any for vwiorking in the Dharkhand stale
may bs obiained and sest o this office for waking @
panel. L thir repard, :

50/l Cebs sif:q;h)'
Suannintendine Fiphnesr

NELDWI1L/ 2Gees/24300d) b, 2912000 | ﬂ
 Gopy famitrde! for information and nacassary action: tos
1, Bhe Agstt.tagineer(l), MIID.IXX,CHC,Itanugar.

2. The agstt.hinginaser, MSTLOY SLI/KI SB/HT 8/ GG, ALipurduar,
¢t analthowa/Jang.

3, Jr.Eainese{H EILIIT, G0 Ttanags o,
S/ Bist,

Sasdstant
KNI 3G/ Jang /b V/2:03/ Mated:

-]
Cooy Trgviardet for information and necssdary actian tos

Jr. nglaecer,site Incharge, GDS dite,Murgs Bridas,
G5, Shte,Chine Nrldos,605 sits,Yusun Viliane and GBS
site, Aslil, '

( Rav AVATH )
Assisrant fsinase

s ﬁ‘
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" The Suporintonding Engineer,
'North Bastern Inve Clrcle,

" Central Water Commission
*Jamir *Mansion“Nongshilliang
Shillong (Meghalaya) -

.

S quby -Praycr for transftrﬁ' of ‘@B.L P.Gupta, Work - Sarkar. R
. o Grade-1, fro NI 8D, CWC,Jang (A.P.) to Jharkhand '
: stato or any olacc in the state of Bihar. : :

Refs 1, NO ch//vm-vn/s/asn.gz dated as-m-m&
2, NONEID-IIT/AdD-5/1439-41 dated 29-12-2003. ,1' .5?:?%

Sip,

.- With ref erence to the above, I am i})a cing this
prayer of - willingness for transfer to Jharkhand state

PR or ‘any place in the state of Bihar. in the Central water

W Comisslon office.

| o
b : As I ha joined in: aarvice on 24-07-1973,in tha
. .Central Water Commlssion, Since the Joining:I have been ;
1 working:in: the' cornorsf of ;hilly. state’s wi
in the thory-jungles whor't? He)
" No mdical facllities:- mibing
. but .compelled to worked in:such of lace' s ‘forwhieh =
o my ‘health condition is being very pe lor, Several: aoctor.s
advised on several Occassioned of my illness to:gvoid my. .,
stay ‘4n damp & claudy climate due to measure of advcrs AT
effigct of life, -In this conmction submitted many prayers
for considering my transfer’out of hilly'weather dalnp &
.claudy ‘climate instead of ‘thet Ihave posted in cold.
weather and snow fglls glaca i.e. in Jang sub-Bivislon.
(Arunachal Pradesh ¥/ have worked and working- :
such of hilly state's 1ike Sikkim,Manipur,Mizoram,Tri Pura.
Nagaland,Assam,Meghalava and Azunachal Pradesh Oni

o , C&.rcumstancos & hato to conpellcd to exprossed
# my. compelsions ‘and for which submitting this prayer in
. | proforma as enclosed herewith for your-kind perusal and
y:gathotical consideration: bfwtransfer from out 'of
North Eastem Region on humniterian grounds pleaso.

Yodrs_ faithfully, : ‘ 1

( B. L. P. GUPTA )

Work Sarkar Grade-I,

, Gauge & Discharge &5ilt Gascrvation site
0 CWC, China Bridge. -

Mnx

5

ukcharo Chu Inv.Sub-Dlvision.
> .Jang Arunachal Pradesh) g
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DAY Srel AT

CENTRAL WATER COMMISSION
TRR ydl YT HUSe—LU
N Z % INVESTIGATION mvxsxom-—m

m-?&:r.max.xr-s/ﬁﬁw -5/ u*yy 77
waT N,

-

amTam sfaa=ar,
S g4 J=aE g4,

. {trcrr mcﬁf 9% & méarrs‘ efr/z@on/a-vzoos/u} 90-92 Sl
3. (2. 2003 6T yated o¥ ga 457 & =l oTdva sfarfeal o7 FTeavs
Y =Y aTS ¥ CATATAROAATAT % ¥ W maaA gAfagferty 3:8 T
YT HTATTS chiarrs‘ ¥g areT Wiy foy aTa g |

S/ hr ; . ' . ' per

. 1
Govind Roy, M.V.Driver KISD, C#C, Chapakhowa. : ;
Raghu Nandan Roy, M.V.Driver NEID-III, CwC, Itanagar.
Ratiya Urang ‘MsV,.Driver -do-
M.C.Francis, - W/S Gr.I  NISD,CWC, Jang. - -
. T.K.M.Namboory '~ W/A -~ KI3D, CWC, Chapakhowa. -

Tez Bahadur Pradhan W/A © MSTLCISD-I, CliC, Alipurduar.

V/S Gr.III . =do= :
‘Mech Gr.I KISD, CWC, Chapakhowa'f
Mech.Gr.II ~do- , ,
D/O Gr.II ., ~do- - . . i
Srip. Khalasi NEID-III, C/C, I tanagar. !
“Mahendra Sharma, Khalasi - KISD, CiC, Chapakhowa. = - .
- Gauri Prasad Rai -do-~ NESD, CwC, Jany, N
A.N.Pandey - =do- ~do~ N
- Ram Pravesh ‘ '
Choudhury ~-do- ~do~- ' ,
Rameshwar rdO- ~-do-
Govind Baski s [or -do-
Khagen Roy ¢ - -0 s
Jagdish Singh '’ -do-~ " ~do- #
"N.P.Singh ~do- ~do- N
P.C.Prasad ~do- . ~dO- :
T.1. Singh | -do- ~do- | |
RRTE R.K. Singh ' ~do- KISD, CWC, Chapakhowa b
T DR 24, Kaku lumar ~do~' ~do- _ *
A 25.  B.N.Roy ~do- MSTLCISD-I, CWC, Alipurduar.,
2. .
i
3
%



' Bas Bhagwan Khalasi
o MJM. Pa’tel .
iMarkugh Tirkey

P

3

MSTLCI SD-T, CWC, Alipurdudar. =

~30=-
-do-
-do=-
~-do- .
_-do{guﬁ
—~do= -

"NISD, cWe, Jang.

NEID-IITI; CWC, Itanagar..
KISO,CNC,Chapakhowa.,”

g gaTe FaTer |
yfugrdT mﬁv:r:aéry‘ |
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NExXure-—\ é@

NO. NEIC/2053/VOL.I11/2005/3447-67

y GOVERNMENT OF INDIA N
| . CENTRAL WATER COMMISSION v |
™ NORTH EASTERN INVESTIGATION CIRCLE

“Rebekka Ville”, Near Barik Point,

Temple Road, Lower Lachumiere

: Shillong-793001, #eghalaya
Phone: (0364) 2220706 (0), 2220720 (O), Fax: 2506001

v

Dated, the 13™ Feb 2006

OFFICE ORDER

Pursuant to the approval of Chairman, CWC conveyed vide Director (RMCD), cwc,
New Delhi's letter No.6/23/IWSU/2005-RMCD dated 12.01.2006, the following ten Work-
. charged Khalasis, who have opted for transfer out of North Eastern Investigation Circle and who
have also given their willingness to forego seniority, are hereby transferred to Planning Circle,
CWC, Faridabad with immediate effect in public interest. '

Sl.No. | Name of Khalasi Present posting Future posting
1 Shri Rameswar Rai Alipurduar (W.B), - Planning Circle,
under NEID-III, Itanagar CWC, Faridabad
2 | Shri N.C. Das Jang (Arunachal Pradesh), ' -do-
___under NEID-ITT, Ttanagar _
3 Shri T.N. Singh o ~do- ' -do-
4 Shri P.C. Prasad -  -do- o | do- 1
5 Shri J.N. Singh ~ Tuichang (Mizoram) B
' undér NEID-II. Aizawl .
6 | Shri Md. Salim Jang (Arunachal Pradesh), ’ -do-
: under NEID-IIT, Ttanagar
7 Shri N.P. Singh B -do- - -do- .
8 Shri Jagdish Singh ' -do- o | -do-
9 Shri Shivji Pandit Tuichang (Mizoram) -do-
. under NEID-II, Aizawl
10 1 Shri K.P. Sahu NEID-III, Itanagar - -do-
(Arunachal Pradesh)

(P.M. Scott) =~
Superintending Engineer

Copy 10 - o

1) PPS to Chairman, Central Water Commission, Sewa Bhawan, RK. Puram, New Delhi

2) PS to Member (RM), Central Water Commission, Sewa Bhawan, R.K: Puram, New Delhi

3) Chief Enginecer (BBB), Central Water Commission, Shillong with reference to his U.0.

No.1(17)/2005-BBB/505 dated 07.02.2006
4) Director (RMCD), CWC, 902(N) Sewa Bhawan, RK. Puram, New Delhi R (D

5) Superintending Engineer, Planning Circle, CWC, Faridabad. WIDNE

6) Executive Engineer, NEID-II, CWC, Aizaw! \ "

7) Executive Engineer, NEID-III, CWC, Itanagar J< ' L) Q (M
B) Asstt. Exe. Engineer, NEISD-III, CWC, Aizawl N 'n, slex (l i %
¥ Asstt, Exe."Enginéer, NISD, CWC, Jang R - {

10) Asstt. Engineer, MSTLC Sub-Divn., CWC, Alipurduar '
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' GUWAHATI BENCH, GUWAHATI
OA NO. 39/2007
'SHRIB.L.P. GUPTA -
S APPLICANT
~ -VERSUS-
UNION OF INIDA & OTHERS

IN THE MATTER OF
Written Statement filed by the respondents ~

1) That the respondent shave received copy of the OA, have gone through the same”
and understood the contentions made thereof. Save and except, the statements;
which are specifically admitted herein below rests, may be treated as total denial.
The statements, which are not borne on records, are also denied and the aﬁplicant

is put to the strictest proof thereof.

2) That the applicant who is working under North- Eastern Investigation Division-
I, Itanagar and posted at Nyukcharong InQeétigation Sub- Division (NISD),
Jang, Distt- Tawang (Arunachal Pradesh) as. Work-Sarkar Grade-I had filed the ]
OA before the Hon’ble Tribunal seeking relief to cancel his transfer orders to -
Yusum Village, GDS site and give effect to the cancelled order transferring him
fromJd ang to Maithon, Distt- Dhanabad (Jharkhand).

The North- Eastern Investigation Division-II, CWC, Itanagar is engaged in "

~ Survey & Investigation (S&I) and preparation of detailed project.report of various

oV \9\mf

ineef
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. water resources development pfoject and is having the following Sub- Divisions

under its control. * _
A) Manas'Sankosh-Tees‘ta Link Investigation Sub-Division-I located at Alipur
West Bengal) . . | ”
B) Nyukcharong Investlgatlon Sub-Division located at .Inag, D1$tt-Tawang
(Arunachal Pradesh).
" C) Kundil Investigation Sub-Division, Chapakhowa, Distt- Tinsukia (Assam)- -
Under Closer. ‘ ‘ I -
D)Bhipshari Investigation Sub-Division located at Maithon in the District of
Dhanbad (Jharkhand).”

The posting of the Awo'r‘l-t-ihirg'jed staff depends upon the area in which

the S & I works are bemg carried out and the quantum of work involved ~
~ which varies with time. After completion of the works, the work-charged
staffs are transferred to other places where new works are taken up.

The North- Eastern Investlgatlon Division-I11, Itanagar along with other
two Divisions located at Silchar and Aizawl 9 under the administrative’
control of North- Eastern Investlganon Clrcle Shillong headed by
Superintending Engineer.

The Superintending Engineer, North- Eastern Investigation Circle
(NEIC), Shillong is the cadre controlling authority in respect of Work-
Charged establishment under his jurisdiction, which includes three Divisions
located at Silchar, Aizaw] and Itanagar. Work-Charged staffs were required at
the newly opened Balpahari Investigation Sub-Division at Maithon, Dhanbad,
Tharkhand. Accordingly a circular vide No, NEIC/2009/Vol. VII2005/1236-

39 dated 09.08.2006 (Annexure-I) was issued by the Superintending Engineer,
Shillong inviting applications amongst the work-charged staff posted at

vanous places under the Divisions located at Sdchar Aizawd and Itanagar,
who were interested in_posting to Balpahari Investigation Sub-Dmsnon at

A
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Maithon. Based on the applications received and taking into consideration - -

-

various factors and exigencies of the work, 15 work-charged staffamongst the
work charged staf§ posted under North-Eastern Investigation Division-IIl weszz-

~ jssued vide No. NEID-TIVAdm-5/4003-26 dated 14.10.2006 (Annexure-Il)

including the applicant. Besides it few Work-Charged staff weealso
transferred from other two Divisions vide Superintending Engineer, NEIC,
Shillong  office  order No. NEIC/2009/Vol.IX/2374-86 dated
04.12.2006( Annexure-IIT). The applicant, in response to the above circular did

L aadriiadd

| not glve a:ﬁwﬁhngness for gettmg hxmself transferred to BISD, Maithon.

Later on after rev:ew of the works posttion and the staff requirement, the
transfer orders of the apphcant was cancelled vide order-dated 09.12. 2006
(Atmexure-IV) Later on vide order-dated 29.01 2007( Annexure-V) the
pphcant was transferred to Yusum Village, GDS site as because Yusum

Village is an important Guage Discharge and sxﬂbbservatxon site and & semor
work—charge staff is required to manage the overall affairs of the GDS site.

" The transfer order dated 14.10.2006 was an inter-Sub-Division order
under the jurisdiction of NEID-II, Itanagar and within the administrative -
control of NEIC, Shillong. Thus, the contention of the applicant that it was an
inter-circle transfer order is totally incorrect and the applicant is trying to twist
the matter and has tried 1o mislead the Hon’ble Tribunal. by this act of the
applicant it can be inferred that he is trying to keep himself away from the
responsibilities entrusted to him for carrying out Government work.

The applicant again put up false facts before the Hon’ble Tribunal that
one Junior Engineer is already working at the site. The fadtis that no Junior
Engineer is posted at Yusum Village site. Out of the two Junior Engineers
posted under NISD, Jang, one is looking after the woks of Junior Engineer

~ (HQ) and other is looking after the drilling works.

The applicant has hidden the fatd from the Hon’ble Tribunal that in
pursuance to order dated 29.01 2007 (Annexure-V), he has already been

& «%‘va\“
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‘relieved of his duties with effect from 01.02.2007 (Annexure-VI) by Assistant

Executive. Engineer, NISD, Jang with the directions to report for duty ‘to
Yusum Village GDS site. |

~ The épplicant,has never approached any authority of Central Water
Commission airing his grievances for which this OA has been filed. His
declaration that he has expressed his grievances before the respondent No. 4 is
totally false. As such he has not exhausted the remedies available to him.

In view of the position explained above the applicant has filed thé case
by giving totally false and misleading information to the Hon’ble Court. The
applicant has never approached any aﬁthority of CWC to air his grievance. He

s trying o shed off the responsibility entrusted to him and is trying to hamper
the Government work. The applicant by filing éuch a baseless application
before the Hon’ble Tribunal is trying to waste valuable time of the Hon’ble
Tribunal and on this score alone ihe OA is liable to be dismissed with cost.

3) That with regard to the statement made in paragraph 6(1) to 6(vi) of the OA, the

respondents state that the details mentioned by the applicant has no fclevance

~ with the present case.

4) That with regard to the statement made in paragraph 6(vii) of the OA, the

respondents beg to submit -that the senioriiy of work charged staff in Central
Water Commission is maintained at Circle level. Tmnsfer of work-chargcd

officials from one Cncle to another C:rcle is not done (except in very rare case,

e+ e

_ dependmg upon the SItuatlon and that too in the fowest grades of work charged

khalasi after foregoing their seniority) as it disturbs the semonty of the work
charged staff of the ercle. where the work-chargcd staff is transfened “The

Cu'cle under which the applicant is workmg, has a wide jurisdiction covering

whole the Northeast, and North Bcngal Accordingly the work- charged staffs are

posted within the jurisdiction of the Circle only. wﬂ:fcenﬂy the Damodar
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Valley comprising the district of Dhanbad and Giridih in Jharkhand has been:
added to the jurisdiction of the Circle. The transfer of the Work Charged staffs by, .
the department is made depending upon the work “requirement and other’.
exigencies. All out efforts are made not to disturb the staff during mid-academic
session. Further the apphcant is not putjn_xig  up v&gtlﬂus famﬂy at Jang as such; no
dxsturbancc is caused to hxs school/college going c}uldrcn “The appbcant has been
clalmmg children education allowance for his children admnssablc as per rule

The work charged staffs are required for carrying out works in the ﬁeld
The Hon’ble Tribunal will agree that the arrears where Survey & Invcstlgatlon

works dir Water Resources Development are taken up do not have adequate

5

infrastructure facility, however the Department makes all out efforts to provade
the basic minimum requirement to the staff posted in field as per the rules and
resources available with the Department.

In view of the above position the request of posting of work-charged staff,

whose home-town is outside the jurisdiction of the Circle cannot be considered.

That with regard to the statement made in paragraph 6(viii) of the OA, the
respondents deny the contentions made therein. The Hon’ble Tribunal directed”
the respondents vide their order-dated 22.04.2002 (Annexure-VII) in OA No. -
123/2002 to consider the case of Shri B. L. P. Gupta Work Charged Grade-1 as
per law. The Hon’ble Tribunal has allowed two weeks for making a -
representatxon by Shri B L P Gupta, Work-charged Gfadé-l bcfom the authonty
for narrating his grievances. The authonty turned down the representahon of Shri*
B L.P. Gupta as the same was recelved beyond the time period supulated by the

7

Hon’ble Tribunal.

6)

That with regard to the statement made in paragraph 6(ix) of the OA, the
respondents beg to submit that the Hon’ble Tribunal in the judgment.and order
dated 25.5.2003 (Annexure-VIIT), while dismissing the OA No. 281/2002 had

&w*m
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observed under para 4 that “. transfer and posting is within he domain of the .
authority. The authority is within its jurisdiction to transfer and post its employee, *
keeping in mind the administrative convenience and exigencies of service.
Needless to state that the employer is also competent to allay the grievance of the
employee keeping in mind public interest and the business of administration.”
Based on the representat;\on of Shri B.LP.Gupta, Work-charged Grade-l and
sympathetically considered of the same by the authority, the apphcant was
transferred from China Bridge site to NISD Headquarter at Jang and Jomed at
NISD Jang (HQ) on 11.5.2002 (Annexure-IX).

7) That with regard to the statement made in paragraph 6(x) of the OA, the
respondents beg to submit that the representation of the applicant seeking transfer ~
on ground of illness of his family members and self to any of the offices located A .,
under the )unsdlchon of Chief Engineer, LGBO, Patna in Bihar was forwarded to
Superintending Engineer, NEID, CWC, Shlllong by the Executive Engineer,
NEID-11I, Itanagar (Annexure- X). The Superintending Engineer,, NEID, Shillong
vide his letter No. NEIC/2009/Vol-II/2004/769 dated 03. 03.2004 (Annexure-XII)
intimated that the Central Water Commission, New Delhi has not acceded to the
request of the apphmrk-Charged Grade-1. It was also intimated by / the
“Super Superintending Engineer that in case of the apphcant # is interested in getting
himself transferred to at the proposed S & 1 work of Twlang pro;ect under NEI

Division No.II, Aizawl, his case can be considered. But no representation on this
account was received from the applicant and he continued to work under NISD,
CWC, Jang.

8) That with regard to the statement made in paragraph 6(xi) of the OA, the
respondents beg to submit that the Supenntcndmg Engmeer 1s the cadre

controlhng authonty in respect of Work-charged establishment under his

O e e vr— i e < il

3unsd1cuon, Whl(:h mcludes three Dmsmns located at Stlchar, A:zawl and
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Itanagar Work—charged staﬂls were required at the newly opened Balpahari

Investnganon Sub-Dmsron at Maithon, Dhanbad, Jharkhand. Accordingly a
circular vide No. NEIC/2009/Vol.VIII/2005/1236-39 dated 09.8.2006 (Annexure-
I) was issued by the Superintending Engineer, Shillong inviting applications
amongst the work-charged staff’ posted at various places under the Divisions
located at Silchar, Aizawl and Itanagar, who were interested in posting to
Balpahari Investigation Sub-Division at Maithon. Based on the applications
received and exigencies of the work, 15 .work-charged staff amongst the work-
charged staff posted under North-Eastern Investigation Division-II was issued
vide No. NEID-II/Adm-5/4003-26 darted 14.10.2006 (Annexure-Il) including
the applicant. Besides it few Work-charged staffs were also transferred from
other two Divisions ﬁ'de Superintend Engineer, NEIC, Shillong office order No.

NEIC/2009/Vol.IX/2374-86 dated 04.12.2006 (Annexure-IIl). The applicant in
Tesponses to the above circular did not give any willingness for getting himself _
transferred to BISD, Maithon. Later on after review of the works position and the |

—— =

staff requirement, the transfer orders of the apphcant was cancelled vide order-
dated 09.12.2007 (Annexure-1V). Depending upon the exigencies of the work the

applicant vide order dated 29.01.2007 (Annexure-V) was transferred to Yusum

Village, GDS site as because Yusum village is an important Gauge Discharge
and silt observation site and a senior work-charged staff required to manage the
overall affairs of the GDS site.

The statement made by the applicant that an inter-circle transfer order was
made vide order dated 14.10.2006 is not correct. The transfer order was issued by
the respondents No.4 and was within the jurisdiction of the Division/Circle in
which the applicant is working. The respondent No4 is competent to
transfer/post work-charged staff within the jurisdiction of the Division.

" The Chief Engineer, Brahmaputra and Barak Basin organization, Central
Water Commission, Shillong vide its offices order dated 29.8.2006 (Annexure-
X1) had conveyed approval for opemng of new Sub-Dl‘iW/Mmthon under

W\
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10) That with regard to the statement made in paragraph 6(xiii) of the OA, the -
respondents beg to submit that the applicant has stated that he was stuntrand

surprised on receiving the cancellation order-dated 09.12.2006, but then also he
did not make any representation to give effect to his transfer orders to BISD, -

11) That with regard to the statement made in paragraph 6(xiv) of the OA, the
respondents beg to submit that the applicant has stated that Yusum village GDS -
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the control of NEID-III, Itanaga. No order was issued by Chief Engineér,v :

fﬁ;

Brahmaputra and Barak Basin Organization, CWC, Shillong approving the

transfer order dated 14.10.2006 in respect of the work-charged staff.

That with regard to the statement made in paragraph 6(xi1) Of the OA, the

respondents beg to offer no comment.

CWC, Maithon. It is very clear from above that to the applicant it made no
'dnﬁ‘erence whether he was transferred\rto Maithon or retained at NISD, Jang
Headquarters. It was or?lf ai’t-e:?ec_;;)t of transfer orders for Yusum village and
;onsoquently relieving orders dated 01.02.2007 that (where he is avoiding to join
his duties even after getting relieved) the applicant approached the Hon’ble

Tribunal.

site is more difficult than China Bridge is not correct. Yusum village site is at an
clevation of 1540m above mean sea level. The elevation of China Bridge 1S about
2230 meters above mean sea level and that of Jang is about 2500 mcter above sea
level Comfortable Temporary accommodation is available at the GDS s;te

where other work-charged staff posted for the works at Yusum village GDS also

4

live. The climate at Yusum village site is more comfortable from health point of

view than China Bridge site or Jang.
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Thus the contention of the applicant that Yusum village site is more

difficult than China Bridge site is not correct and the applicant’s main moto is to
avoid joining his duties at Yusum village site by misleading the Hon’ble
Tribunal.

12) That with regard to the statement made in paragraph 6(xv) of the OA, the
respondents beg to submit that as stated under para (8) of this Written Statement
the respondent No.3 had issued orders for opening of new Sub-Division at
Maithon for taking up the work of Survey and Investigation of Balhpahari
Multipurpose Project. The respondehts No. 3 issued no transfer order. The
transfer order dated 14.10.2006 was issued by the respondent No.4. The transfer
order issued is also not an inter-circle transfer order as the newly created Sub-
Division at Maithon is within the jurisdiction of NEIC, Shillong i.e. the present
Circle under which the applicant is working. Thus being inter-Sub-Division
transfer the respondent No. 4 is the competent to issue/ modify transfer order -
within the jurisdiction of NEID—III, Itanagar. The contention of the applicant that
the order dated 09.12.2006 (Annexure-IV) and 29.01.2007 (Annexure—V) are
Cunifive in nature with malafidetand not in public interest is false and baseless.

13) That with regard to the statement made in paragraph 6(xvi) of the OA, Jl}lf
respondents beg to submit that the Yusum, Village GDS site is an importantffor
carrying out various studies related to development of hydropower on river
Tawang Chu. Central Water Commission (CWC) is an apex organization of the
country in the field of water resources project the hydromet date is provided by
'VCWC To carry out proper and scientific observations at the site ,adequate and |
skilled manpower is required. To manage the works at Yusum Village GDS site a
senior Work-Charged staff was required to be posted. Further all other Work-
Charged staffposted at Yusum Village GDS site is of the post of Work-Charged

Khalasi (regular/temporary). . - w
' ¥
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The guidelines to which reference has been made at Annexure-F of the OAis
factually a proposal framed by the Inter-Departmental Committee constituted for
review of norms for work-Charged staff. The above proposal was made by the
review Committee and was circulated for examination and comments from the
field offices. The same has till date not been implemented. As per the norms in
force for Work-Charged staff the duties of Work-Charged Grade-I includes (a)
To assist Officer-in-charge (Annexure-XIII). The applicant has stated that at
present there is a Junior Engineer pos;ted at site. This statement is also not correct.
There is only Junior Engineer posted under NISD, CWC, Jang. One Junior
Engineer is looking after the works of Junior Engineer (HQ) and one Junior
Engineer is looking afier the drilling works. '

Thus the contention of the applicant that the applicant cannot be posted at
GDS site is totally incorrect, false and misleading.

14) That with regard to the statement made in paragraph 6(xvii) of the OA, the
respondents beg to submit that Shri A. N. Pandey Work-charged khalasi
presently posted at Yusum Village GDS site is the in-charge of the GDS site and
the works at GDS site is being carried out under his supervision. Shri AN,
Pandey has been working under NISD, CWC, Jang since 06.06.2000. Since Shri
A. N. Pandey should be relieved after joining of the applicant, so that the work at |
the GDS site does not suffer. The applicant will be site-in-charge of the Yusum_
ﬁﬁiaée site after release of Shri Ail. Pandey, ngg—c_t_xarge_d Khalasi. It does not
mean that the applicant has been equated with a wé;ﬂ;;haréed Khalasi. Further it
is to state that no endorsement of the order dated 29.01.2007 (Annexure-V) has
been made to Junior Engineer, NISD as has been stated in the OA No. 37/2007.

15) That with regard to the statement made in paragraph 7 of the OA, the
respondents beg to submit that the applicant has hidden the fact before the

LA
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. Hon’ble Tribunal that in pursuance of office order dated 29.01.2007, he has

already been relieved of his duties from NISD, Jang by Assistant Executive

Engineer, NISD, Jang with the direction to report for duty at Yusum Village GDS
Site. By hiding this fact the applicant had prayed before the Hon’ble Tribunal not
give effect of order dated 29.1.2007 (Annexure-V).

4—7--'-"-——-—‘

e

16) That with regard to the statement made in paragraph 8 of the OA, the
respondents beg to submit that the apphcant have not furmshed any record of his
\ exhaustmg the departmental remedies avanlab]e to CwC employ&s for redressel

» i — . |

! of hzs grxevances
L
The statement of the applicant that he has expressed his grievance before the
respondent No. 4 is not correct. As per the records available, no representation on
the matter has been received from the applicant. The applicant ‘has not availed all
departmental remedies available. The application is liable to be dismissed with»

* oA
cost to the department.

PRAYER
In view of the submissions made herein above, the avénnents made by the -
is submitted that the applicant is resorting to tactics by giving false statements,: -
misrepresentation of facts, misinterpreting the rules thereby wasting the valuable
" time of the Hon’ble Tribunal and is trying to hamper the Government. The
applicant is in habit filing applicaﬁon before the Hon’ble Tribuinal whenever any
transfer order is issued in h&s mane. Hence, it is prayed that, this Hon’ble

’ Tnbunal may be pleased to dlsmnss the mstant OA with corst

N w)h(;\
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i Ceutidi &0 RuLbsicative Tribunal
‘ ~
4 _AY © 10072000
qFTETeY FuTENE
t uove hati Bench
VERIFICATION

I évmx,\w"vﬁ‘% aged

about 3"‘1 - years : at  present  working as
COEQTIve . Enbinese 5 NEIDSIE, Cw e, TTinasde
ceereeneenn.,Who is one of the respondents and taking steps in this case, being =

duly authorized and competent to sign this verification for all respondents,

do hereby solemnly affirm and state that the statement made in paragraph

\ | o are true

to my knowledge and belieff those made in ~ paragraph

2 ™ 44 ___ being matter of records, are -

true to my information derived there from and the rest are my humble

submission before this Humble Tribunal. 1 have not suppressed any material

fact.

¢
And I sign this verification this —O5—th day of 67{be, 2007 at --4-_‘-’-”’*"“”‘ r

Lo

DEPONENT -

Executive Engineer |
NEID -1, C.W.C
P.B. No.144, ltanagar
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. Bei¥ Ydi s-duv iz NERUEE
ontr sy NORTH EASTERN INVEST IGAT i()N (':."i‘__R LE -

~ No. NE: iuzoowvu:vmmms//“ -39’

Do y iven
Dated: 0.0 /o & /2600

o\

. SEER T mmMuVlH( .
cLNear nnul- lug"! l:l 34 .m Fon: nh iz,

. . . . _ i nn w{hoz\lullung 93001, (hsmm) n\h,;__lmla)(.
" ' S : © Ph _mc,s)zznnoo(o;. 2220720-(0). Fax: 2506001
_ ‘ .
Sub:- Posting o fw m‘a(c.l.l..l.r;.,cu staff-of- Nl- IC to'inv csllg mun sztc e;f Balpadvri
Projectin Jharkhand :
4

Phe i)::::mdz‘---‘-‘v’;!?!;;f 't ',‘m..mmu ii)'v'x ) has m‘uk .m nnu in ‘Wf‘ N' i

for. conducting the Sury 2y and dnvestipa 1 tatted Project

Repoit of B3al pah 1 Promgt inidih- u!\irms o{ Jhdti\lldild,

with awork period of about twe o ,

Those W/C stafy wmklng undcr the cslabhslunml of Nl AC.and desirous of

getling a transfer (o 13 Mpaliari Projecet ny; 1y subniit their \\lllmgm.w for transier 1o
the undersigned lhlow'h proper channel at the earliest, ™ - ... . a7

.- .

‘ g A M'-S-lt)
o _ Supcrmluldmg Eagineer
The Excentive Fapiacer, Nmth Eastern v Division-1, (Y W, .i,aJ%b.i:’k-:z.rsh:p.-ur.
Rongpur-Part-1, Sitehar- 788009 ’
CThe  Executive Engineer,  Neorth i .Mcm I ‘msmn 1, - Cwe
haldslml\,u.p.umm._../undlmwl\ Aizawl-79601 7. '
/7_3. The | Executive Engineer. North st Dy 1y ~.:;; i UWUL UL Box
\93:‘ NO=44, Lhlmpu.ihumwar-7‘)! P '
W, ‘ : :
,V‘;' LI P G [T TRl SO ; Ny ogtveg i f i
o v \,.\rpy to Chicl !,nl;mu: (HHH()).( W, Mnllung lm i\nu indormation.
| _ A .
LT R ’
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| GOVERNMENT Ol INDIA Ao x wve- TP

g oTel <

CENTRAL WAI 'ER COMMISSION

 grR—gdl sFaur AT ~11
NE lNVESTlGATlON DIVISION—11L, ITANAGAR

W by La vzl = N A ' DRI (r. 10, /'/n;m

_— . PSS

BHraierd

rahmapuira & Bar rak Basin- Ori,anlsatlon cwc,

2 B’WS“»'; ~1.7 _dau.u 29.08.06 vide™ h:ch-appxova. _for shifting of
L

Shillong ofTice order-no.-244) B

the !Qr of Kundil !uvusu;,auon Sub D , CWC, from Chapakhowa, Distt-Tinsukia {Assam} 10
Maithan, Distt Dhanbad, jharkhand and-r uwd as Balpahari- Investigation Sub. Division for under
fg the arks of Survey & investigation © »f Batpahari Dam Project was convcyud, the following

rare- huwv-trana cosed 1o Balmhan

in pursum: c !

‘:: [}
NI
22
-
o
—
2 6=
F
C.
Bl

C smu \Vu.l\t"' _under Notth flasicin iy Diyn-ii, Hanags
or Balpahari [nvestigation Sub Division, Maithan with immediat ¢ ciloct i publl

..-3

ﬁicrc-si e _ :
‘! St No. er‘“‘“' and Designation \ Present place ofposlmb her=placc.of .
5' A R [P —— _*._.,.___P_@ff.‘_‘i,,'____. '
i i Cita, Mech vl ! undil inv-Sub=biva, | "a"r;’ﬁ;":.. i-Lan 5"cicci. 1
i ‘l ; C.'iz:a-;;:uuu‘;.\.vza-{;?-rssa-zz‘:} b nd .c-_Bah)ahan Inv 'l‘ .
i \ S- iy Diva, Maithas
' (Fharkhand) \
K Singh, W/C Rhal: s : -do- ~do~
L. Kakoti, W/C Khak 1si -do- A -do-
R K. Barman, W/C Khalast -do- ! o-
um‘ cndra-Sharma, W/C Khala& ' -do- A -do-
D.C. Nath, W/C Khatasi L ~deo- -do-
S U, i3a:bhuiya, W/C Khalasi . do- ~do-
BLP Gupta, W/S Grl N ukcharong Inv Sub -do~e—
) Diva, Jang (AP) ' :
| AN Pandcy, W/C Khalas: \ ~do- ' -do-
¢, K. Chakeaberty, WS- MSTLCISD-, ! ’ -do-
Alipurduar (W)
j hah'aberiy WyC Khalasi \ -do- -do-
\ G.K. Dutta, W/C Klralasi ~do- : -do-
| 2.1 Monger. W/C Khalasi ~Jo- \ -do-
N.R. Pas, W/C Khatas: | aau-1L lanagar (AP) ~do- .
Dilip-Das, ‘WiC Khalast ' \ ~do- i L= ’
(‘
_L('b
M
( /\nup'x)n”isnmd ) "/

Lnu,cuuv\, Lhgincer

lU FTTLVN "'uu.u i

3 b * Trvend srive safron
'm,u (L,U sidd. ;, T HE LTV ", LA HEF ) <

3, Nss;qmntz \,Luu.,-v_ ny -"'YY“ T 'i‘“‘?-’-‘-»isi:‘. CWT, Managee
: Aesisiznl Hxecutive.
j. Eiag f0 oeetTEL - oo
o, By he Asgsistant i m'mu,r iKi bun LHivii, & ¥7 & Wi
j./ The Jr. Engine u(HQr)//\ccounu Branch/Draw , fanagai.
3. pPerson concermed. . L

i

4
oy

L.

\ﬁ'—ﬁld‘!l-‘dd favy, der \au—mm1(:>H-vuqd-‘s1?v., 1 (3 Hox-144, Chitupy, Wanagar-791 111 (Arunachal’ l’rudn_sh)
Gram : Centwaler, anagar, Tellax: 0360-2203510, Tel : 060- 22()'54l2 email - c\u\cwu(a)w.chamltm



‘Governinent of India
C (‘Il(l.ll Wiater C ommmmn
N o i . N#"‘"‘-L{!Slﬂ!’.!‘ lnvt\\lua _I__J "h.c.u:
: Slnllouo

“Rn..lx.kkn_\l,nllu", Near Barik Point, lunpl-. Road,. l,owcr l,.u.hunncn. hxll(mg.-’)‘)\()()l
Teleplione-No:0364- ”2’()7()6,2 20720 Fax:0364- 25()6(X)| i -m.ul sencicrrsimelirnet in .

NONEIC/Z009/AV0i:i X/ 275 r‘l ‘.gu Dated: oly/ /2 /7 2000
OFFICE ORBER
The following Worknhar;,cd*Stan borne-on tnmestaonsnmcnt of. Nom. Easten

lnvestigation Circle are_hercby transferred to. Balpahaii Proj cthiivestigation | site under
Balpahari lnvus{xgahon Sub-Division, Manlhon Jlmr}dmnd \\’llll mnmdmu, clteet in

public.interest :- ' ' ey
Sr. i Names&c-besigition Present-pusting T
Ne. L !
i) | Shio Chanda Tudu, MEISD, - P ,
W/C, Khdasi L Serehlip 1 inyestipaiion Siie.
2) | Shri Anil Kiskoo, : -do- ' el edo-
.W/C.Khalasi o T
3) | Shri Debraj Murmu, -do- ' : -do-
_W/C. Khalasi ‘ | L
4) | Shri Prabhu Murmu, "Imcham' Site_ under - -do-
L WAC Khalasi B A et P
S) Shri R.lma Pada Mmly NLISDH S o -dot
W/C. Khalasi Tarangblang = . ' .
‘ | - o wwll"{ '
SR S o (P ML Sceott)
; Supulmu.l.da.l.x.x, Engancer
!

Copy to - ' ' :
i Emculwe Ln&,mccr NE!D 1 C\\’C Sl ‘

ence-to ms_lcucr No.NE D-

MeIng,nmer NETD l!,_\ WC szaw :

e by lﬂ ' —f PNy Py 3 =
i ..:iﬁ “\' .zb...;-" A {\}{‘L'..;'E!‘-EJ ‘is‘.u.u ",_9_.2,4

¢ r;e‘&:tcﬁcnd:o '!.1'!13 !cttzcr:Nzo NEID-

.3 Executive ‘*nganr NEIDLOITCWC, ii_.mg,ar;Annmchal Prad,eﬂh

4. Asstt !‘.,\c"' itive Enainecer, Balpaban '"w‘chu.t.e.. Sub Division, CWC, Post
Oliee Avcen, Mairthion, P aabud, Husdhdinud

e A ees B liiiit. Iosd Fraargt 11, vevi s i
Y FA S h I l..'.l.l.&'}!:l.l!.l.,\l.lv, I‘I.L'..l-;).l?l"'!.l. \'-; \'\& !MJMJJuij. -Jtu;uu\n. J‘(l'l-ldl-lrtl ::u::y :.I‘Al-.‘-l-u-\—l.
.
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e U
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Notes of the h_eqistry !
T ‘ 22.,4.02 ‘ 8y this applicstion the applicent |

assaiied the office order No. NEID-11T/

Admn-5/1A52-60 dated 28,3.2002 transfo-

rring the applicant fro® MSTLC Inv.Sub

piwn=1, CUCy & 3ipsodusT to Jang in A runa-

chal pradesh, -The applicant contended

that the impugned order is gont ety to

the pollicy qul.dollnos ‘of the trans rer. e
1t was aleo contendad that the order of
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txameleT caused s Tl the femily 1ife

)

|

|

\ e |
- fuinn - |
5 B depriving his from getting the neos= 1
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i
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A
saa-ry medicel benefits. (oLt

Weard Fir. BJABlAk3T, Learved: counsl
“fox the-applicent _end adso=Mz.A.Deb RoY,
1ealenad ST« 1:C:G5.Co fOT tho- Respondents. ‘
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) Origi.nal Application No.281 of 2002
Date of decision: ihis the 25th day of April 2003

The Hon'ble Mr Justice D.N. Chowdhury, Vi Chairman

shri Bhagwan Lal Prasad Gupta ‘
Work Sarkar Grade 1.
WSTLC Sub-Division I/CHC

Allpurduar. i
By Advocates Mr B. Malakar and Mr R. Das.

- varsus -

1. The Union of India, represented by the
Superintending Engineer:
CWC/NEID Circle.
Shillong.
2. The Executive Engimweet,
NEID-II/CHC,
sy Itanagar. ' N v ve - JReBPOTdENLS
/.\/...'—‘»';\':71.3{"}\§\vocate Mr B.C. Pathak, Addl. C.G.S.C.
4SBT A

e s e cc oo’

O R DE R (ORAL)

CHOWDHURY. J. (V.C.)

By order dated 28.3.2002 the applicant, a
Workcharged  Staff belonging to the North Eastex
Investigation Di vision NO.III, Centra 1 water Commission

was transferred to Nyukcharong Invest igation Sub-Div ision

.1. Central Water Commission, Jang, Arunachal Pradesh from

MSTLC Investigation Sup-Division 1. Cenxral wasex
Commizsicn; Al ipmrQuar. The applicant assailed the

iegitimacy of the © rder before this Bench. By Judgment
amd Order dated 22.4. 5002 in C.A.Ne.123 of 2002, the

appiication wWas digposed of directimg the applicant to

wefore tihve anthority witthdn

—
\
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SR

The Lo amecified with the further direction to the
authority to consider the same ay—mpat-h—e‘:i:a.uv. The

‘/ applicant accordingly aubmitted nis re:pr,eae‘e.n.tation dated

? 8.5.2002 for modificaticon of the t;a.n.s.fer order. The

¢ anthority o©OR ceceipt of ': he same 1 ntimated that tns~
wag not T eceived by t he

representat jon of the 3 ppiicant .
y the pribunal. It

a-’u-r.h.or_i.:-y within the ¢ ime s&tipu lated b
was al so mentioned that due to administrative _exigencies
and convenience his request could not  be acceded " to..
Hence & his applicat ijon question ing the legitimacy of the

~-espondenta.
2. The respondents contested the © ase =hd g:ubm'i ceed
ving and dispu ting vhe ¢ laim

‘.
have heard Mr p. Malakar: 1earmned counsel for
pathak: learned “padl.

1so Mr B .C.

of the respondents. Mr

At “
é%i?;_phe applicant and a
,,C‘:.Gégb.c. appearing

&
\\\\ ¥ @
‘.. Malakar contended that the res

on pehalf

pondents while 'passing the

imp'ugned order missed the contents of the order pa‘ssed by -
the Tribunal and ~the respondent authority pdt more

emphﬂa-sis~ on the form. From th'e tenor of the order it
geemed  that the Executive Engi:xee‘r " was geemingly
the Txribun2d 1,

tion given by

th the stipula
o showed th'a'.t. the

concerned wik
he order als

at the .same time Gt
ered the appli

but.,
authority also cons id cant's prayer on werit
amd therefore the rCeSPORTET- —cahority refuse
+o the reguest 'fn.r medification of the tramsfer or.der.
mrerafore, the order cannot e fiewss o7 that account.
for the appl i.catn’t'; alsc menliol

d to accede

-The Learned ©° unsel

£ the Worcharged emnployees

N\
\‘v'r/\ caEes .Q-f some 6:

eI

i

AN

STttt

[
ey e § Tt
=

R o 1 5

mesmacTrea cggE g EDMCETHER R ST




-44 -

were favourably disposed of and posted them accordingly

on receipt of representations from the Workcharged

Khalasis. dr B.C. Pathak, learned Addl. C.G.8.C., stated
that on some good ground, no .doubt._such. actions were

taken at the interference of the higher authorities. Mr

Pathak .submitted that no illegality, as such was
discernible -in such move.
4. Admittedly, transfer and _posting is wikthin the

~domain of the authority. The authority is within its

jurisdiction to transfer and post its employee, keeping

in mind—the- edministrative convenience—and—exigencies of

1
!
B In mind pubd e Imtereet and tihye . busipess af i
. |
administration. N

On consideration of the matter as a whole, no !
ty, as such is discernible for interference by
- ‘ |
¢ '. " application is accordingly dismissed. The

o
\,.".\j}amlaaul of the application, however, shall not preclude

¥

t "\’.bé}*appl"icant from making representation befo;e the . "%
authority for consideration of his case for posting him ' ' i
in some other suitable place. If such represen.tati_oné are‘ i
presented to the approprieate authoriry by ;;‘h'e applicant, ’
- the concerned aut-hority in that event shall be ‘duty 'bo.m"xd -
to ‘consider the representation justly and fadrly and t
{ appreciatively respond to such appeal with comiseration.
l
- TRUE cory SA/VICE CHAIRMAN ’
f g L8 A
|

Secti ;)‘n:quiter—f T

CAT. GUIWLL AT 1 iy
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: Guuwadari " 847y
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S . Central Water Commigslon : " Anexure - IX
S Nyukcharong Chu Inv, Sub-Di visi lon,

Jang Distt:Tawang

N»@:_=N-I'~s-‘9/cm/:aeng./_s.;yzzoo4/ 5712 é[j)at_ed: ,2.‘-7'/'4 7 / 2 e 07

. ’IQ

The Executive Enginsex, . . |
Nortn Easterﬁ.lnm¢ Tvigion No-II1I,
Centrai -"-'I-‘"C‘CT‘ Ccm‘ ssfon;’ '
- Itanagar (AePs) '
Refs 'ﬁmmT/Adm-S/Véoi-ié;/’ESS%A? dt. 1.9.2004

Sir, i
Enc;osed gleas- Find hzreWith the joining
gort of shril B.L Guota, W/ s Gr—I as he has already
ned in the NISD,CWC,Jan on 1.8 5004 after telephonic
discussion with you on dt. 8,2004 undersigned instru=-
cted him to report in the sub—m.vision office,Jang for
shifting of his hsad quarter from GDS site CWC china
Bridge NI sD, CWC, Jang, This &s far yau‘ kind information

please.
tv g ) .
be.” ' : Y gt -
/fﬂxo , ; L aREES Ybnxs faithfullys
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Bncls as abowe S F ﬁ&/ il
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The Assistant Znsinser. .
Nyukcharong, Chu fnv, sub-Division, .
Centxral Water Commi-sgion,

- - oy = _ i a IS ®
. =g BistiiTawang {Al.P.)

Sub: Submission of Joining report on shifting
of head quarter from GDS site China Bridge
to NISP,CWC, Jang.i.e, own cost of own
interest, :

Sir,
Iam su:bmitting herevith the joining

report to~day i,e. on 11,08,2004 (F.N.) in the
sub-Division office at Jang,

This 1s submitted for Your kind information
and necessary action please.

Y
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MR WHNR
COMERNMENT OF INDIA
Wl e aiai
CENTRAL WATER COMMISSION
wiy il arsun BT 1L J TR
N INVESTIGATION DIVISION—II, ITANAGAR

s20b2-4Y

wuadalsdh—1 11/ I8 imizs /2602

T
#wi<i,

TR qdl I g, -
Sy Wie SaNT

D - ‘Y . «
vifix fitaT, T ug!li.:.a.! I,.

Rrei—793014 (NeITeT) |

Subi+ !sﬁ«;r-Cir.cic.txzmsfcr - OA No.281/2002 filed by Shri B.L.P. Gupl‘a, W/C Work
Sarkar Gr.f V/s Union of India and others — jmpiementation-of Order-passed by
tlonble CAT on 25/472003.

Sir,

in coniingation of this officeietier wo. NEID t1144abm- 125720027 828-29 dated

11.6:2003 on ihczabove cited subject-and tu state that in response of order-passed by the
Frow’bie CAT on.25/4/2003 in aforcsaid OA, Shri B.L.P. Gupta, W/C Works Sakar Gr.i has
submitted a representation dated 11.6.2003 for his posting at a suitable place convenicit for
nis health and medical treatment. A copy of his representation dated 11.6.2003 is enclosed
herewith for your ready reference and perusal pleasc. :

2. Shri B.L.P. Gupli\, W/C Work Sarkar Gr.l was transferred {rom MSTLCISD-I,
CWC, Alipurduar (WB) to Nyukcharong Inv. Sub Divn, CWC, Jang with other persons vide
this officc order ne. NEID-TiiiAdm-5/1452-60 dated 2%.3.2003 on public interest and joined
his duty under NISD, Jang on 115.2002. Ue has filed the case in the Hon’ble CAT, Guwahati
Bench under DA No.123/02 (MP No.63/02) sought relief for stay of transfer order on the
ground of illness 0f 112 family members, self etc. The Hon’ble CAT, Guwahati Bench has
dclivered judgement in OA No.123/02 on 22.4.02 with direction to petitioner to-make a
representation or appeal Uetore the authority nartating his gricvances within two week from
the date of judgement. Petitioner ias-faiied to make representation within stipulated period.
However, his request for medification of ‘transfer order dt. 28.3.2002 has been considered
sympathetically and becausc ol administrative cxigencics and works requirement al sitc under
NISD, CWC, Jang his request could-not-be acceded to.and official-concemed was informed
accordingly. Shri-Gupla has again made & reprcsentali'onrdawd.2‘..5.2002 for his retention.at
Alipurduar (WB) or:considcred"hiSfr.equest_for-transfer—lp-osﬁngrhim_at any CWC office which
i¢ located in Dibar. In this connection-this office-letterno. NEID-II/Adm-125/ 2002/2993-95
dated 21.6.2002nay-beretcrred-to. -

Aller-joining duty under NISD, Jang Shri Gupta:has:submitted a represeatation for
his-posting-in NISD, Jang-on gronnd tiat he is & chropic-hear patient. His representation was
forwasded to Circle oflice vide this officc letter no. NEID-H/WC/PE-138/693  dated

ICU WS

21 11.2002. Reply is still awaited.

B 1O Box-144, Chimpy, fonnpor-791111 (Asuunchnl Prdesh)
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e dpbitic 1, g
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Su,\)scqucm\y, Shri Gupla Sias-again filed u casc in (hc;-}:lon‘h\c CAT Guw:\h:\\i
Bcnclrundcr-i—)/‘\»h‘a. 2%1/02 and 'n'as-ssught?rclicf—that_thc \ransfer'ordcrmdalcd 28.3.2002"may
1ot 5e aivenseffect apd ihat the same-may:bc-re‘v'-c.'sed or mod'ifre'd-and_any-othcr relief which

' T Guwahat’\-Bench_has dismissed the

+he Tribunal-may be p‘.ease.d jorgrant. The-Hon'die CAT,
appiica\ion-vide,thcir orger=dated 25.4.2003.

\ The Hon’ble»CAT, thahatiBench has further madc-the observation that the
: © dismissel oE.application, ‘.\.owever,rsha'l'\-not.preclud"ﬂhe appli‘cani—from.mak'mgfrepr.esentation
: pefore the authority for cons'\dcrai'-.-e-.ﬁ.--of fis.case for posting-him-in-some-ot-hcr-su'\\»ab\c.p’mcc.
: if such reprcsemaﬁons are presenied to the appropr'\ate authesity by the applicant, the
conccr1\cd-,-aul:lmlaily—in'_th'.\l cvent shalt-be dufy bond to considerihe .'ép.rcscntat'lon jusiiy v

f'air.'iy:aud:appr-cc'xaﬁvcly respond lo=such_a'ppcul—wiux consideration-

|

in View of the above, it is stated that his request has been considered

sympu‘r‘nc‘-.‘.w'iy for posting i othersites witl 'i.’t!te—f,unisdiction of this Division put at preseit
his refuest for posting-al-some other plass within the jumsdi‘c‘dnn of this divasion-cannot be
: accedud 10 awing o :.:ah‘.\.h.\'nsl.mﬂvc exipencics and ::cquiremcni o8 work. iowevel, i
i furtherstated it Shed B Guptat szapphied fo¢ §'.is=-,josl:i-ug;i:i-r.ansl’cr._to:l}ulth'\:.(-}'.mdnk Sub-
: Division, CWC, Miuzafiaspur, {Bilwar) under LGB Division, Cwil, Pane O any offices of
CWC which is located in Bihar of under, Lucknow Division vide his appl.icaﬁon dated
16.10.2002 {copy enclosed). His appl‘\cation alongwith others wasﬂmwatdcd {o yeu vide this
office letter no. NElD-lll/Adm-SNol.XV/20021688-9\ dated 21.11.2002 and subseqncm\y
C, New

forwarded to the Dircctol, , Delhi  vide your letter  No.
NEICIZO53/Casual/2002/4860—64 dated 3.12.2002.

i 38

’

1 view of the above facts and CWC No. B-\ZOZO/?./ZOCB-E-X“ g 15% Jan 2003
: it is requested that ‘rcprcsenLa\'\on of Shui Gupta may be taken up with CWC(Hyrs) for his

inter-Circle transfer out of the North Eastern 1nv Circle Unit.
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_ considered and all the applications were-received back from RMCD.

('2/% - _Ann{)(or\:z

N\

Phone : (0364) 2521049

snnzay ARNTAON

' . - Fax LU Lo RO
NO. NEIC/2009/ Vol-1I/ 2004/ F(9-

-Gevernment.of India
Cenirai Water Conmission
Neogth Eastern. Inv, Circle
“Iamdr-Mansion” Nongshilliang,
~ Shilleng- 793014.
/ Date, 55—C3 ~ 2604
To J/
The Executive Engineer '
Nogth Fasternzlnv. Diva:Nel,

Central Water Commission

itanagar.
Sub:- Transfer of Shri B. L. P. Gupa, Work Sarkar -

Reference is invited to your office letter No. NEID- 11/Adm-125/2002/305 dated 30-
01-2004 regarding transfer of Shri B.L. P. Gupta, Work Sarkar -I.

. On going through his application addressed to you which was received by this
office " Jour letter No. NEID-IIVAdm-125/2002/2042-44 dated 04-07-2003 it is observed that
Shri B. L. P. Gupta, Work Sarkar -1 has requested for his posting at a place other then or similar to
his present place but the same was not acceded to within the jurisdiction of your Division owing to
administrative exigencies and requirement of works,

In this connection this is to inform you that bis transfer appiication alongwith other
which was forwarded to-the Director, RMCD, CWC, New Delhi during Dec. 2002 have not been

However keeping in mind the present circumstances of the above-case it is informed
that Sho B. L. P. Gupm, Work Sarkar —i &G e costiems. SHor sy sader NEID-HL CWC

Aizawl for the-proposed: S&! werk of Twiang Project-which is likely to be entrusted to NEID-1L,
CWC, Aizawi within 2-3 months. ‘

€ Shri B. L. P. Gupta, Work Sarkar:I is interested for his transfer-to the above

NEID-IIin future -then-this:office-may please be inforroed accordingty for
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HIIT 9@
Government of India
Central Water Commission
Of rlce-o%theﬂChief-Engin}eef
SEYH @ OB SiaY e

Brahmaputra & Barak-Basin
G;_ ‘,;e:T .

No.2{4)/ 2006-BBB- / 34/R-27

OFCE ORDR

Kundil_investigation Sub-Bivision, Champakhowa under the.administrative-control.of
North Eastern Investigation Division No.lll, CWC, ltanagar has been functioning at
Chapakhowa for the Survey & Investigation works of Kundil Irrigation Project.

Damedar Valley Corporetion—has now entrusted the ~depesit work of Survey &
Investigation and Preparation of DPR of Balpahari Project(jharkand) to CWT vide letter no.
CE-17/412/ 1284 datedJuiy-S™ | 2006, :

Since-the-field-werks of Kundil rrigation Projects-are likely to be comp

atad chart)
M—&J-U‘-\»i ‘y’.

it is proposed. by Superintending Engineer, NEIC vide his etter ro.NEIC/ DB/ W-213/ 1386
dated 18.8.2006 to shift the Kundil Investigation Sub-Division, Champakhowa to Maithon in
Jharkand for undertaking the work of Survey & Investigation and preparation of DPR for
Balpahari Dam Project in the Giridih/ Dhanbad District of Jharkhand.

In exercise of the powers available to him vide CWC office order No.4/ 3/ 86-

- O&M&WS dated 06.05.1987(published in the powers available 1o CWC Officers vide

publication No 41/88), approval of the Chief Engineer(B&BBO), CWC, Shillong, on behalf
of the Chairman. CWC. CWC, New Delhi. is hereby conveyed for shifting of the
headquarters of Kundil Investigation Sub-Division from Chapakhowa (Dist.Tinsukia,
Assam) to Maithon (Dist.Dhanbad, Jharkhand) and re-christened as Balpahari
Investigation Sub-Division, CWC, Maithon for undertaking the work of Survey &
Investigation and preparation of DPR for Balpahari Dam Project in the Giridih/ Dhanbad
District of Jharkiand, deposit work entrusted to CWC by Damodar Valley Corporation.
Maithon on or after-receipt of Ist installment from DVC. :

SUPERINTENDING ENGINEER( C)
Copy It -
PPS*to- Chairmran, CWC, New Dethi
PPE to-MemberBM), CWC, New Dethi
Serretary. CW.C, New-Bethi
- Director( Admm), CWC, New Dethi

MNipacs Egst Y YU Mo Nalh
LATECIOT {tSli./. -~ ;zt'\,. iNEN u&'ﬁ%u}

Pay & Accounts Qﬂﬁeér., CWC, New Deihy
Accaurts Officer(Budget-section). CWC. New Delhi

RS i inder-Secraiam

AR RS S D

et VIV VT, CW O, New Daihs

Dated: 29 , 2, 4,

26
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

P\

jz?,....
R P Bupls
DR Ra L Nevs L

P

0.A. 39/2007

BLP Gupta
) S Applicant
| -Vs- ' |
, Union of India & others.

....... Respondents

In the matter of :—

A rejoinder by the applicant against
the W.S. filed by the respondents.

‘I, Sri Bhagawan Lal Prasad Gupta, Work Sarkar, Grade-],
' working at Jung, Arunachal Prades"h, under CWC, the applicant in
the OA 39/2007 do hereby solemnly affirm and slate as

follows:~ |
1) That a copy of the wrilten étatements filed by respbndents
has heen served on me through my counscl and [ have

gone through the same, understood the contents therein.

2) That I deny the correctness and legality of the statements

in the W.S. and I filed this rejoinder.

3) That at the outset, the deponent begs to draw the attention
of the Hon'ble Tribunal to the additional affidavit filed by

the applicant wherefrom it will be  avident  that  the

Conid.......
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+

respondents have treated the applicant on their own whims

and in order to punish him for his non-cooperation in the

.misdeeds committed by the respoddent No.3.

That with regard to the statements made in paragraph 2 of

- the W.S., the deponent states that he has filed the O.A. for

- implementation of the order- dated 14-10-2006 whereby

he along with 14 others were transferred to Balpahari

Investigation Sub-Division,- Maithan. The order is quoted

below.

"In pursuance to Chief Engineer, Brahmaputra and

Barak Basin Organisation, CWC, Shillong Office order

(No.2(4-)/20()6—BBB/34-2—27 Dt. 29-03-2006 vide which
approval for shifting of the HQR. Of Kundil Investigation

Sub~Division, CWC, from Chapakhowa, Dist.~Tinsukia
(Assam) to Maithan, Dist.-Dhanbad, Jharkhand and

renamed -as Balpahari Investigation Sub-Division for

‘undertaking the works of survey and investigation of

Balpahari Dam Project was conveyed, the following W/C
stafl working under North Zastern Investigation Division-
3, Itanagar, are hereby transferred to Balpahari Dam

Project  under  Balpahari Investigation Sub-Division,

Maithan with immediate effect in public interest".

The deponent denies the contention in the instant
para that he did not apply for his transfer to Maithan in
response to SE/NEIC, Sluilloxng Office order dated 09-08-
2006. The applicant has been pressing for his (ransfer

since 1987 and the Iasl application was dtd. 14=07-2001.

Conid.......
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‘A copy of the application is annexed -

herewith and marked as Annexure~I.

. Similar applications for transfer were forwarded by

the respondent No.3 on 04-12-1998 and 07-04-2004.

.

Copies of such forwarding letters are’

annexed herewith and marked as
Annexure-II & IIT respectively.

That the deponent further begs to state that the plea

advance by the respondent that 15 persons were

transferred to Balpahari Investigation Sub-Division on

their application for such transfer, Nowhere in the order
dated 14-10—2006 it has been mentioned as such and it
has also not been stated that the appligant's transfer was
cancelled for non submission of application. It is an after
thought of the respondent. The deponent craves
induigence of the Hon'ble Tribunal to call for the entire
records relating to the transfer of the work charge staff to
Balpahari Investigation Sub-Division. So for release of the
applicant is concerned, the deponent states that his
transler to Yusum village, GDS site, the order dated 29-

01-2007 was issued at Itanagar by the respondent No.4,

‘which was served on the applicant at about 6.30 P.M. on

31-01-2007 and it was stated that the applicant was -

relieved from duties w.e.f. 01-02-2007 leaving no scope
for any representation before the authority. The action
thereforc was intentional in order to prevent the applicant
from raising any objection to his transfer. Now tho
respondent No.4 is harping on the same sfr‘iﬂg that the

apphicant did not make any veprosentation.

Contd.......
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6) That with regard to the statements made in paragraph 8 of

7)

4 e

i1
)

" the W.S., the deponent states and contends that many .

things have been said to justify the cancellation of the
transfer order dated 14-10-2006, but ﬁothing plausible

reason has been attribited as to why out of 15 staff

“transferred, the applicant was pulled out and his transfer

order was cancelled. Not only that, swagedeastely afller the

cancellation of the transfer of the applicant made vide

order dated 14—10—2006, he was re-transferred to GDS

- site at Yusum 'village. Now the respondent No.4 has

pleaded that the applicant having released on 01~02-2007,
the order passed by the Hon'ble Tribunal on 14-02-2007
was ore misrepresentation of the l",z.ncLA by the applicant
which is absolutely incorrect. ‘The order' dated 14-02-
2007 does not indicate that there was any
misrepresentation of fact with regard to thé release of the
applicant. The Hon'ble Tribunal was prima facie satisfied
and has allowed the applicant to work at Jung, wherefrom

he was transferred. The Hon'ble Tribunal has not stated

anything in the order about the transfer of the applicant to

Yusum village. The action of the respondent No.4 is
malafide, motivated and with the sole objective of :ﬁ(:nding
the applicant to place where there is no work for the post,
the applicant is holding. The Hon'ble Tribunal is required

to sce the virus.

That with regard to the statements made in paragraph 10
of the W.S., the deponent states that he was stunt on

receiving the cancellation order as because he was singled

Contd.......
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out from the batch of 15 staff. There was no reasoh

1.
- whatsoever and now the respondent No.4 is blowing hot

- and cold. It is absolutely #ma baseless to say that the

applicant has filed the O.A. to avoid joining at Yusum
village. Even assuming\but not admitting , there was a
transfer order to Yusum village issued on 29-01-2007 by

the respondent No.4 at Itanagar. How could that order be

éérved on the applicant at his residence after the office

hours which also contains the release order. The action of

the respondent No.4 is pre-designed and motivated to

* compel the appliéanfto move on transfer to Yusum village.

8)

9

10)

There was no time allowed for joining.

That with regard to the statements made in para 11 of the

W.S. the depoﬁent reiterates his contention made in para 6

(XIV) of the O.A.

That with regard to the statements made in para 12 of the
W.S. the deponent asserts that his transfer to Yusum
village after cancellation of the transfer to BISD is a
punishment transfer. The respondents are harassing the
apblicant in many ways and the present transfer is also an
example of such harassment. The applicant craves
indulgence of t_he Hon'ble Tribunal to annex some

. s ey q .
documents which will illustrate such 4ll action of the

respondent towards the applicant. The guidelines referred

to by the applicant still hold the field.
Y bP Gp'es sty olocwments orne ammexed
\,owd WWM

That with regard to the statements made in para 14 of the

W.S., the deponent states that the applicant has baen sent

~
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to relieve Sri A.N. Pandey, a W/C Khalasi. The applicant 1§
in the dark as to what works were allotted to Sri Pandey, a
w/c Khalasi. The applicant simply understands that the

post of Work Sarkér, Grade-I and the post of Work

- Charge Khalasi are dﬁfe‘rent and the two cannot be

11)

-intermingled.

That with regard to the statements made in para 15 of the
W.S., the deponent asserts that he has not hidden any
fact/facts before the Hon'ble Tribunal. There are certain

rules and procedure with regard to transfer of an

 employee whosoever he might be. There is no instance

12)

that the transfer order can be served beyond the office

-hours together with the relieve order. The respondent

No.4 has stated that the applicant has been sent to relieve

Sri ANN. Pandey, w/c khalasi at Yusum village. The

respondent No.4 has not stated who has relieve the

applicant at Jung. The applicant was released unilaterally.

That with regard to the statements made.in para 16 of the
W.S., the deponent stales that exhausting departinerntal
remedies is a matter for consideration by the Hon'ble

Tribunal. Even then that itself will not debar the applicant

from seeking legal remedies to illegal action of the

authority. The applicant protested verbally agains_t the

order complained, but there was none to hear him.

© Conrd... ... Verification
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VERIFICATION

{, Sri BLP Gupla, the applicant in O.A. 39/2007 do hereby

verily that the stalements made above in para 1 to 11 are true

‘to my knowledge and belief.

And I sign this verification on this _ day of November,
2007 at Guwahati.

é%mé/ Fonsibe Fep e

DEPONENT
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Thp‘Sugérin£hndiAg~Engineer,
North Eastern Inv, Circle,
Central Water Commission,

“Jamir Mansi n"Notigshilliang | S
.sh%llongT(Meghala%a) h o et 4
T | i \ . Cg
1 ( W ) o S

<\ i \

Sukb anYer ﬁbf xrafsferf &f :~ B.Le.Ps.Guota, Work Sarkar
_ Grade-I, from gSD,é&¢,Jang (A.P.) to Jharkhand

state or a?y pl@ce>i‘[the state of Bihar,

C \ | '

Ref: 1, m,o_.Nexc/‘zoo\x?/vﬂ-vn/2003/4390-92 dated 03-12-2004 o A

2.NQ.NEID-iII)Mdm—?/MSQ-Al dated 29-12-2003. 2
. \ v[ l‘/ ) b . 7 o
- : a | 2
Si i [ - . "'\‘y.‘ " ! \\ o :f
. With reference tolthe above, 1 am olacing this e R
or: yer of willingness for\Fransfer to Jharkhand state Lo
or any olace in the state of Bihar, in the Central water . o

COnmission.?ffidq. _ Q

i
i

As I havel joined in service on 24.07-1973,1in the
Ce:tral Water Commission, Since the joining I have been
working in the corners, of hillly state's with my posting- o
in the thorny jungles where there are no Road communications . . a
No medical faciliﬂies»hothingywas there for human life o .
bu: compelled to worked in sbkh of the place's for which ,
my health condition is lbeing very peculier, Several Doctor's . :
advised on severaliOccassioned of my illness to avoid my A -
stsy in _damp & claudy limate due to measurae of advers "
eff ect ofﬁlife.iln\this\connection submitted many prayers.
for considering my transfer out of hilly weather damp & Co
. .claudy ‘climate instead o that Ihave posted in cold N
;HWeathen,amd;snoﬂ falls olace i,e. in Jang sub-Division,
.~ (Arunachal Pra@éSh)ﬂAs I'havw/ have worked and working in

- such of'hylly»$ﬁate‘s 1ike Sikkim,Manipur,Mizoram,Tripura,
'Naqaland,Aﬁsam;M&ghalaya and Arunachal Pradesh Only.

| \i -
I Y e
i

| Cir . have to compelled to expressed
.my cbmpelsﬂonsfa\difow:whiph submitting this orayer in
proforma as' enclosed herewith for your kind perusal and
sympathetical consideration of transfer from out of
‘North Eastern ﬁagéon’on huﬁfniterian grounds please.

o R
C@zcums ances: ..

| \ { \ .\
| . Vo =
‘ \\ \\ \ \
- \ | Yours faithfully, T
Cob M Dot
o | B - 1‘4*'07L—;2f1fi,
oL ~ (B.'L. P. GUPTA ) '
SRR ‘ Work Sarkar Grade-I, IR
n a\ | Gauge & Discharge 8silt Observation isite?
v a CWC, China Bridge. e
\ | " Nyukcharong Chu’Inv.Sub-Division,j“;Z;_?f

K \ 'VCWC,JanQ (Arunachal andesh)
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(- o meomA FoR EXERCISING EPTION FOR \@0\

TRANSFEB FnoM ‘NORTH E’\ST‘ RN REGION
T TE\ \1
X \ ‘

| o o
Ref erence:~ NO: NEIc/2000/Vb1-VI\I/2003/439o-92 dated 03~12.2003 =

8.

9

of the Suoerintending Engineer, NEIC, CWC, shillong
(Meghalaya) S -

‘ _f*.u . ..
’NEID-III/Adm—S, §439-\ffl doted 29-12.2003 ‘of the i
Executive Engin er,North Eastern Inv. Pivision '

No—III CWC, Itana a

unachal Pradesh ’“

;Name' e N "\\ \ 1 H B.EL.P.GUOT.G.
Designatiin | \ \ Wb;k Sarkar Grade-I, g
Date of b rth o oe-m 1954,
Date of s oeranuation\ | 8 06-01-2014
'*"Date of j :ining in\ser‘,vxce ‘\ _ \‘
in cwc, o :\24-0]Hl973. ;
L v L.or
Weather P t, Quasl-Pmt.‘Qr\ Lo o
temporary : 3\ 2 Permaneht. . _
“ior
» Declarad : ome Town ; \ : Village:- Chhajan Gonu L
5 | \ P,0, Chha;an Harishanker. o
\ Vj& a:- TURKI v
e \f tt.Muzaffarour (Bihar)
':l || Pin Code: 844127,
Place of ¢ resent @osting‘ g \

and slnce ‘hen . oobted | | Gauge & Discharge & silt Observation_ﬁn

|\ site, CWC, China Bridge (under

| Nyukcharong Chu Iny, Sub-Division, S
Hlcwe, Distt:Tawany (Arunachal @ R
: Prad sh? NEIELIII »CWC,Itanagar (A.P. ) a1l
\ slncd\ll-05-2 .

. . \
_Detalls of oravious oostiﬁg 1n\brief\slnce aopointment in Govt
service, . \-,: . | __
Sl. No, Post held.] Office/Place \ \? eriod of stay ' Remarks,
o 1 ?\ \ , \ . From To ‘
i R ‘\ o
Work Sarkir Gp-I- tower x éEL.Mgch ‘ ERE
agyap ett, o Pk .
Hydot" | DiVisioh, 24-07.73 25.07-81 Sikkim o
1Project‘CW \ : _ AP
| ‘Rang Loul/ :
nRan{pul Sikkim
( )». | \
2, ~do= - Tioaimukh Tl\almukh

Inv.Divn, Inv, site
NO-II,CWC,at Tioai~
: Imphal/ | mukh |
-M&nipur.' Mar 1our\
o S \ and- \ o
,; ) . i \‘ "Divn. \ { - v e
L | offi | : o
' L |-at mohdl\ | =
: ~Manﬂour 20-08-81 0-04-82 N E+Region
x \
\ \ (Contd- on paga-2)

3 Y
w




. ]‘ | \ . l ] | : | \ .
~{D: ~ A
' Gase ~ .

b 1

\
Tipaimukh

3. vJark Sar: ar Gr—I Tioaimukh\

Inv, Divn, «In& site ,
No-I,cWC,| at , Tipaimukh : .
Silchér Maniour, 11,05,82 21.01.87:NoEnggap
‘ \ 's \-I. o
4, -do- North Easteﬁn G%uqe &
;Inv\Dlvn No- Discharge
i%I y CWC, £§zaw g;teQCWC .
S—— Mizora &1 ong ~12. v :
| \ \ (N Zoram) 02-02~87 25212 87 NoEoRegion
5, - do- | mdo- \ (égugﬁ&
: ‘ i scharge
And h{EI E-I. | site,CHC, ) v
| CWC,<§iHcha: Kanhmun  Ran
- ! | x\ (Mizomm) 29-12-87 12.09089 N.E.Regior
6, -do=- “North Eastern \Gauqe & .
' Inv, Diva,N I.\Dlscharge ‘
b o cwe, Silchars Site,CWC, s
| Dikhu
| ~ Tamlu . i
\ (Najalan g) 15-09-89 05-12-91 N.EoRegior
o 3 ‘ L
\ - ‘ - i‘;ﬂ,‘"'
7 —dow ~do- NEISD-II 07-12-91 25.12.95 N,E.Regior
. , \= W CWE Silc har o
8o - do=- NHCCW M%&ICWL
Shlllong \ Lchar,but
(Meghalmya) Nor ed in
\ \ \ Cir le, v
.|+ | offige at ' L
' ‘\ \ Shiﬂ}oqg. 09-01~96 17-07-97 NE.Region
G - do- ﬂfELCISD, N& I\SE?-Duvn.
ipurduar | office at .
(West Ben%aﬂ) \Alipurduar 07-08-97 20'04'2002 ge:tal
NEID-II,CWC, ; (West Bengal) eng
Itanagar(ﬂ P. \ )
10.  -do= Nyukcharon Chu. Gauge &
Inv. Sub-Divn. Dﬁscharqe &
CWe, Jang(u der|  sSilt Obs.
NEIDB-IIT, CiC, Site,CNC
'Itanagar (A.

\

|

11-05-2002 ti1l Cont-~

) ~China . JEBI
: inuing N.E. Regin

Bridqe

N

Ooted plice for Trans fet\;
'as oer choice ‘ '
i

i
L.

|
\

\ \ - . R
Distt: &Muzaffarour(Blhar) -
?ffice s of CWC, which is located
in Bih ‘ -

\ i Burhm Gandak Sub—DIVISlon Cwe,

\ \ ar.
\ 3.‘Jharkhand state.
\

\> | (Contd, on oage—S)
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Reason for ooting Trhngfqr \': lN\Poor health due to being the
‘ | : N \ \Neart patient &Hyoerten51on
EE \ | % 2. My wife health condition ig being
S Very peculigr: due to chronical
------ A | desease ang she suff apad from
b \ \ Kidney trouble. .
S T
| \3. As no body to- look after to schoo}
‘ ; \ \ &Colleq going mhldren their N
: 1 \ educatlonal cqreer'badly effectedyg4_
g = for lack of prooer care & attenti '
i N ‘\ as desired by chlldren
| \ ‘ \l
A s
| ! A \
i ] ( T — led
1 \ | kil: :i %ﬂ T e ”<7
? \‘ ‘Si 1n ﬂure of aoolica

Place: Gauge & Eﬁscharge;
& Silt Ops, site,
CWC,China

\De51aqatlon.- Work Sarkar .Grade-I,
Presant olace of CD”

te,Ching aridjff
: \ oosting under : NISD CWC,Jan g
Brldge I M ich sub-Dlvn Dds t.Tawang (A.P. )
. [
R : Vo \ l{r
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romen t of India

. ' \ ; ﬁ ater CbmmissIOn, . "Aﬁf; T
f , Ngrth astem \Inv. mvigion No-»II)’, -kN KX ﬂ v
- P,B.NO. 44\=I afagar~-79L111, SR \

| | \ o : |
',NO:'N,EIQ-'—III / Adm- 5/ vo;.; >\\<y/46i23."2;z ‘\ L dateds 10,00.2007
. ’ ‘ ' ' \. ! ‘ . ’ )

| LEschLan
\ 1 |

_ The sggerintendin Engineer, North Eastern Inv.
Cixcle, CWC,Shillong ihtgmated vide his letter No, v
- NELG/2053-Casual/20 z./4o 5-67| dated 4/10/2002 that a-
%dff strength has been undertaken
! L

. |

" The. an&chargea staff who want to be tranafe rred

to other ragion (i.a. outéﬁde the N.E.Region) in CWC
may ‘submit P: ug pr&per channel their applications As

- addressed to' perintendla Engineer, NEIC,CWC,&nzllong
for consideration by 3o/lo\zn02l

¥
t

review of woxk charged
by cmm; :

I
Hindx vefqlg will foiiow.

|
“\\, . "‘ | '
S \ i © 50/
o \\ (DeKo TTHARY ) \
\Bxequtive Enqinevr !
o \ '
‘ L E | -
Copy. tote. .0 - \
: . , L
o \ | | "
1. The Aﬁart. Ex. Engineer. NEIC,CWC, «hiLLOWq, S )
2 The f\sstt. &t..&@ineer. HEIB-IYT, CV»Coa*am-g&re -
'3, The aAsstt. engmeer\, ms.ﬁ_cum NISD/KIS.J,,L,WC,A b
ALlpurduar/Jhng/chapakhowag i
4q Jr. Engiheer, (HQ)/mB |
Je Accounts 3r“°°@f \' \NLID»II¢,,‘M Ttanager,
: \
6. Notice Bogrd., | |
SRR T \ 3 ' -
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. \ -
AR -
A :
; \ i |
\ } i
! H
L
\ |



i \ | £l . e
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& o 8 Aunex < (1)
y VW : ‘ "l' | C £ ‘ .
,-e-——"/ TO 1‘ ! \.\ | . %I | \\?
The sscemutending Enqineer. g’l' ;
North Eastern Env. Clrcle, (18 ¥
 Central water Cormission, 1 .
‘ghillong (Meghalayd) , i |
\ \ ‘ |
e | } o
o \\ ( Trough Proper dnam:él ) —
\ '\\ : F ‘
Subs Transfor apphcation of Bl.L. P.u&pta, Work Sarkar. . :
| Grade-1. ! i -
Ref: L. NEIC/2053/\casuhl/2002/4065-67 dated O4. 10n2002. T
2, Nsm-&n/ﬁsm-s/wl-xv/mza.ze dated 10, 10.2002.- T
| ‘ ‘ i ’
Sir,. \ \.\ .‘! ]
"\. 0 [ £ )

: vﬁth r:efer.cnce\to th\:s‘ above clted 1ettsrs , I am i
willing to go on. ‘l'r.msfer to Eumi Gandak sub-mvision. I
Central Water Cormission, Di Mizaf farp A
(Bihar) ox any offiaa's of cWc, which 1s located in the "
state of Blharto out of {he North Eastern mgion. .

- T
Por which Ilam submitting this my xl'ansf er »rayer ‘i
agpl ication in profo g ag enclosed for sympathetical i
consideration on huraniterian grounds pleasg.‘ i
‘ \ L
\ ; ,?
li \ Yours f¢ ithfully, r»I
'-.‘ \‘ {5/( 5{A%/ ),é, /Z, ? LP
\‘ ( Be Lo fia o - GUPTA ) ’ |‘ o
X \ Work Saxkar Gradeel, - '
e | Nyukcharong chu Inv, Shb mvision. 1
. \ ' CWC Jang« '
\ | Under North Easternlnv. pivion., |
R \\1 NO-III cwc, Itanagar (A.P.)
L b
R b il
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